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Straits’ Settlement, relating to the Bill « for
regulating the Police of Calcutta, Madras,
and Bowbay, and the Settlement of Prince of
Wales’ Island, Singapore, and Malacea,” be
laid on the table and referred to the Select
Committee on the Bill,

Agreed to,

CONSERVAYCY.

Moved by the same that a communication
received by him from the Governor of the
Straits’ Settlement, relating to the Bill ¢ for
the Conservancy and improvement of the towns
of Caleutta, Madras, and Bombay, and the
several stations of the Settlement of Prince
of Wales’ Island, Singapore, and Malacea,”
be laid on the table and referred to the Select
Committee on the Bill,

Agreed to.

M. LeGEYT moved that a communi-
cation received by him from the Secretary to

the Govkinment of Bombay, concerning Act |

XI of 1853, *“to facilitate the removal of

nuisances and encroachments below high-

water mark in the Islands of Bombay and

Colaba,” be laid upon the table and referred

1o the Select Committee on the above BLill,
Agreed to,

LIMITATION OF SULTS.

Sik JAMES COLVILE moved that Sir
Arthur Buller be added to the Sclect Com-
mittee on the Bill “ to provide for the acquire-
wient aud extinction of rights by prescription,
and for the limitation of suits.”

Agreed to,
CATTLE TRESPASS.

Mz, CURRLE moved that Mr. LeGeyt
be added to the Select Committee ou the
Yrojects of Law relating to Caitle Lrespass,

Agreed to.

LICENSES FOR TUL SALE OF INTOXI-
CATING LIQUURS (BOMBAY),

Mg, LEGEYT moved that a communi-
cation received by him from the Secretary
ihe Government of Bombay, relative to
the repeal of the existing law under which
charges of breuch of license for the sule of
Intoxicating liquors are now referred to Her
Mujcuty’s Bench of Justices, be laid uponthe
table and printed.

Agreed to,

NOTICES OF MOTION.

Mi. GRANT gave notice that he would,
on Saturdny the 2204 instant, move the first
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reading of a Bill “ to amend the law respect-
ing sales of Lund for arrears of Revenue in
the Bengal Presidency.”

Mg. CURRIE gave notice that he would,
on the same day, move for a Committee of
the whole Council on the Bill % far incor-
porating the Oriental Gas Company.”

The Couucil adjourned.

.

Saturday, December 22, 18335,
Purusest !

Hon, J. A, Dorin, Vice- President, in the Chair,

Hon. Sir J. W, Colvile, D. Eliott, Esq.,

Hon. Maj. Geul. J. Low, C. Allen, Esq.,

Hon, J. P, Graut, P, W, LeGeyt, Fsq. and
Hon, B, Peacock, Hon, Sir Arthur Daller,

The following Message from the Most
Noble the Governor General was brought
by Mg, GranT, and read :—

MESSAGE No. €2.

The Governor General informs the fe-
gislative Council that he has given his assent
to the Bill passed by them on the 15th
December 1855, entitled ¢ A Bill to em-
power Officers of Customs and Land Reve-
nue to search houses and other enclosed
places for Contrabund Salt in the North-
Western Provinces,”

By Order of the Most Noble the Gover-

nor General,

CECIL BLEADGN,
Seey. to the Gout. of India,

Fort WiLLiay,
The 215t Deccmber, 1855,

——
-

T CLERK presented the following

Petitions i~

MOCUHULKAS OR PENAL RECOGNI-
ZANCES,

A Petition of the DBritish Iudian Assovia-
tion relative to the Bill ¢ for the better prevene
tion of offences against the public tranquil-
lity, and to minend the law regarding the tak-
mg of bonds for keeping the Peace.”

Mz, LLIOTT moved that the above
Petition be printed and referred to the Select
Committee on the Lill,

Agreed to.
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MARRIAGE OF HINDU WIDOWS,

Also a Petition signed by the Reverend
E. Storrow as Chairman, and the Reverend
D. Ewart as Secretary, on hehalf of the Cal-
cutta Missionary Conference, in favor of the
Bill “to remove all legal obstacles to the
Marriage of Hindu Widows.”

Mi. GRANT moved that the above Peti-
tion be printed.

Agreed to,

SALES OF LAND FOR ARREARS OF
REVENUE (BENGAL).

Mz. GRANT moved the first reading of
a Bill “toimprove the Law relating to sales of
Land for arrears of Revenue in the Bengal
Presidency.” He said, in presenting his Bill
on this important subject, he would not at-
tempt to discuss the diéiculties of the question,
for he thought that they could not be discuss-
ed with much advantage until Ionorable
Members should have the printed papers in
their hands. Ile inten(le(r simply to draw
the attention of the Council to the chief points
in which he proposed to amend the present
Law.

‘The first important point in which it was
proposed to amend the present Law, was the
dispensing with that provision which requires
the previous sanction of the Board of Revenue
to the sale of every estate which it is neces-
pary to put up to sale for arrears of revenue
in the Province of Cuttack. HHonorable Mem-
bers were aware that there were two systems
in force for the recovery of arrearsof revenue.
In Bengal, where the districts were perma-
nently settled, the only process was the pro-
cess of sule. It was the first and the last

rocess ; and the revenue was collected under
1t without vexation or difficulty. In the Pro-
vinces not permanently settled, it was differ-
ent. ‘Lhere, the revenue was collected by a
system of dustuks, tullubana, arrest of person,
sale of personal property, and attachment of
land.  This process, under which sale was
the last cocrcive measure resorted to, was eup-
posed to be peculiarly adapted to those Pro-
vinces 3 whilst in Bengal, as he had observed,
the process of sale as the first and the last
process was found to work most satisfactorily,
and rarely in practice to require to be resort-
ed to, Cuttacﬁ wae the only Regulation Pro-
vince not permnnentl{ sottled under the juris-
diction of the Bengal Board of Revenue, and
the only onc in which any part of the North-
Western process of enforcing payment of Re-
venue was in force by law,
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few years, there had been a great deal of
discussion between the Bengal (iovernment,
the Board, and the local authorities in the
Cuttack districts, regarding the process that
should be adopted there. "The weight of
authority greatly preponderated in favor of
placing Cuttack—that is to say, the whole of
that portion of Orissa not permanently settled
—on the.same foc.ng in this respect as the
permanently settled districts, The Dengal
Government recommended this measure, and
he had adopted it in his Bill.  But he thought,
if this change were made, it would be guite
necessary altogether to rescind Regulation
X of 1818, which, accordingly, he proposed
to do. The Preamble of that Regulation
said——

“ Whereas it is deemed expedient, with the
view to ensure for the future the more punctual
collection ot the public revenue from zemindars,
talookdars, and other actual ]‘u'nprietors of jund,
and farmers of land in the district of Cuttuck,
the pergunnah of Puttaspore, and the severnl
places dependent on it, to assimilate the system
uf collection in the said district and pergunnah
and piaces more nearly to that pursued in the
Western Provinces, tho following rules have
been accordingly enacted.”

As the avowed object of the alteration of
the law to which he was now adverting,
namely the dispensing with the previous sane-
tion of the Board of Revenue, was to assimi-
late the aystem of collection in Cuttack to
the system of collection in Bengal, which
was entirely different from that pursued in
the Western Provinces, he thought it would
not be right to leave upon the Statute hook
a Regulation intended to enforce the opposite
system.

The next point in which it was proposed
to alter the present law, was not suggested in
any of the papers which he had seen, but had
occurred to himself as apparently an improve-

- mentin thelaw, By the presentlaw, the holder

of a lien on an estate, if he fears that the cstate
may be sold for arrears of revenue, ix entitled
to deposit the amount of the arrears with the
Collector, and if, before sunset of the Intest
(lay of payment, the arrears are not pnid up
by the proprietor, the deposit of the mortga-
gee is carried to the credit of the estatsint
liquidation of the arrears, and so the estat®,
with the lien upon it, is saved. But when
this is done, the mortgagee has nothing more
to look to for the recovery of the mone he
doposited than the personal security 0 the
de?loulting proprietor.  He (Mr. Grant)
thought that this was hard and unjust am'
he had therefore provided in the Bill, tha
the mortgngee should huve the same sccurily
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over the estate for his deposit, that he had
by his orginal lien. 1If, in the discussion of
this Bill by the Council hereafter, any valid
objection should be found to exist to the giv-
ing of this new security to mortgagees, of
course the plan could not be carned out.
At present, he was not aware that any
such objection existed ; and if so, he could
not doubt that the new security ought to be
given, ‘

"The next proposed important alteration in
the law had been recommended by the Board
of Revenue. It was that each sharer in an
estate, whether a sharer in a joint estate held
in common tenancy, or the holder of a specific
portion of the land of an entire estate, should
have the means of acquiring the privilege of
protecting his share by paying up his own
portion of the Grovernment revenue, whether
the other sharers paid up theirs or not. e
believed that nobody had doubted—he thought
that nohddy éould doubt—that, if this privilege
could be given, it was a simple act of justice
to the honest and solvent sharer to give it to
h}m, and so to secure him from being made the
victim of the fraud or neglect of his co-sharers.
He had therefore adopted, in the main, pro-
visions which had buen prepuared by the Board
of Revenue for this purpose, aud formed part
of a draft Act for the improvement of the law
of Butwarrah or partition of estates, proposed
by that authority. It was unuecessary to
explun how such a provision had found place
i a Butwarrah law ; the proper place for it
undoubtedly was the Sale law, un«i therefore
it had been adopted in this Bill. I'he Bill
provided that, when a recorded co-sharer de-
sires to pay his portion of the (fovernment
Revenue sepurately, he may submit to the
Collector a written application specifying the
nature and extent of his interest i the estate,
lhe'Uullector will cause the application to be
mblished ; and if, within six weeks from the
date of the publication, no objection is made
b)_' any other recorded sharer, the Collector
will open a separate account with the appli-
cant, and will credit separately to his share
al! payments made by him on account of it,
Ifany recorded proprictor of the estate, whe-
ther the estate is held in common tenaney or
not, objects to the application, the Collector
will justitute a summary inquiry, and will,
after such inquiry, reject or adinit the appli-
cation. ‘I'he award of the Collector wili be
sibject to the usual appeal to the higher Re-
venue authoritics, and to reversal by a regular
suit in the Civil Court, provided such suit be

l‘""lght within oue year fiom the date of the
finul award of the Revenue Authorisies,
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If a sharer whose share has been separated
as above, should fall into arrears of revenue,
and his share should be put up for sale, it
might happen that no bid would be offered
equal to the amount of the arrears. In such
a case, the Board of Revenue proposed that
ten days should be allowed to make good the
arrear ; and that, if the money were not paid
on the expiration of that time, the whole cstate
should be put up for sale. Now, hie thought
it was quite necessary for the security of the
public Revenue that the whole estate should
continue liable, and should be put np for sale,
whenever any portion of the revenue due upon
it continued unpaid ; but he did not think
it was necessary to do what the Board of Re-
venue recommended, Tn the first place, Lie
did not think it expedient to allow the defaulter
a second period for the payment of the arrems
due from him, after the latest day of payment
had passed. By universal admission, one of
the most excellent provisions of the Sale law
of 1841, which was followed in the Sule law
of 1845, was that which insisted upon the
payment of arrears of revenue before a certain
fixed date, and allowed no subscquent pay-
ment to stop a sale. lle should be sorry in
any way to break in upon that principle. In
the second place, he thought the requisite
security of the revenue could be ensured in a
manner ore fair to the co-sharers whose shares
of the revenue had been duly paid.  He had
provided in his Bill that, where the highest
offer for a share exposed to sale for arrears
of revenue should not be equal to the amount
due upon it, the Collector should stop the
sale, and should allow ten days to the other
sharers, within which time they should he
at liberty to purchase the defaulter’s share by
paying to Governmnent the whole amount due
upon it. This would infliet no injustice upon
the defaulting sharer, for he would obtain
more than the wmarket value of his share, as
that market value had been tested by public
auction ; and it would be doing no more than
justice to the innocent co-sharers, who, with-
out loss, would thus he able to preserve their
own property. This provision would also
prevent the not uncommon fraud of a wealthy
sharer wilfully making default, in order that
the whole estate inay Fi)c put up for sale, and
that he may purchase it all himself.

The Bengal Government had proposed
that the benefit of reparate payment should
not be extemled to any share the revenue of
which does not excecd 30 Rupees.  Ile had
not thought it right to adopt that propesal,
The object was the sccurity of the sharnr in
Lis just rights, by the protection of his pro-

”
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perty when there is no default on his part,
T'his is but justice, whatever the value of the
share may he. A share paying 40 Rupees
might he of as much concern to a poor man
as the estate of the Rajah of Burdwan, pay-
ing 401akhs, is to the Rajah.  'The property
of hoth should be justly protected.

The unext propesed change in the law was
another point which had not been suggested
in the papers, but which had struck him as
a material improvement. It occasioually might
happen, especially in the case of an absent
proprietor, that a man’s property might be
sold for arrears of revenue which accrued from
no intentional default, and no negligence on
his part, but from some accident, or from the
neglect of an agent.  Now, the property might
be very valuable, and, if put up for sale, it
might sell for a sum very disproportionate to
its value to its proprietor, To enable pro-
prietors to secure themselves if they choose
from any such risk, he had provided that every
Zemindar paying revenue directly to Govern-
ment on an entire estate, should have the
power of ludging with the Collector a sum of
money, or Company’s P'aper, for the purpose
of being applied to the payment of any arrear
of revenne that might remain due upon his
estate, after gunset of the latest day of pay-
wment.  This, if the deposit were made equal
to one or two instalments of Revenue, would
~evure the estate from the possibility of being
sold, even if the proprictor were living in
Fingland.  The depomit might be wade in
Government securities suthcient in amount
1o pay the revenue fromn the interest, whereby
the estate might be permanently secured from
sale for arrears of revenue ;—a provision which
might be of use for peculiar properties which,
from buildings having been erected upon them,
gardens or orchards having been planted upon
them, or fron other like causes, were of great
value in proportion to the revenue assessed
up-n them,

e now came to the most important ques-
tion of all—the question of under-tenures,
‘The Bill, as he bad prepared it, would enforce
the registration of under-tenures. There were
tno classes of under-tenures—under-tenures
which existed before the Permanent Settle-
nient was made, and under-tenures which
were created after i, “Those that existed] be-
tore the Permanent Settlement was made,
continned o hokl good after the sale of the
parcat esinte for urrears of revenue,  But the
coutiary, as llonorable Members were well
aware, was the case with underetenures creat-
ed subsequenty,  Under this Bill, as it was
uow prepured, holdeis of under-tenures of

alr, Grant
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cither description would be obliged to register
them, The time allowed for the application
to register was three years from the date of
the passing of the Act. Within that period,
the Bill provided that the holder of an ante-
Settlementunder-tenure, who desired to secure
it against all risk whatever, should petition
the Collector for registration : and the Col-
lector, if he shoul!he satistied that the tenure
was truly an ante-Settlement tenure, would
allow the registration, ‘The award of the
Collector for registration might be contested
by a civil suit, if such suit should be brought
within one year from the date of the award,
otherwise the tenure would stand for ever
freed from being subject to any question as
10 itg validity.

“The question of the propriety of enforcing
the registration of old under-tenures was one
which was, doubtless, open to much discus-
sion, e had prepared the Bill in this man-
ner partly with the view of invitlng such dis-
cussion. But he apprehended that, as to the
propriety of enabling the holders of old under-
tenures to register, and so to secure them-
selves against all possible suits to destroy their
titles, there could be no difference of opinion,
The absence of anything like effectual regis-
tration in all our districts, was the cause of
constant litigation ; for every holder of an
under-tenure was liable to answer to the regu-
lar suit of every successive purcliaser of the
parent estate ; because every successive pur-
chaser of the parent estate enters with all the -
rights of the person with whow the Nettle-
ment was originally made, and, by the force
of those rights, can put the holder of the old-
est under-tenure to the proof.

lle now camne to the case of new under-
tenures.  This had been admitted by all whe
had taken any part in it, to be a question of
great difficulty ; and certainly he, who had
given a great deal of thought to it, was entire-
ly of opinion that its ditliculty had not been
exaggerated, It had been under discussmn:
for twelve years between persons who were o
all the most competent to determine any guch

uestion. A project had been sent up by
:llne Bengal Government in connection with 1
which he, at one time, had strongly appr““"l
as being a great step in advance, Jt wa¥
that all understenures in on e state, withont
exception or inquiry, should be allowed 10
hold as good against an nuction purchaser 24
they were agamst the former proprivton .-n:
long as the parent estate should be nlv"bl“*
at a price that would cover the arrears of re-
venue due from it ; but that, as soon a8 tf’
parent estate should fail to be saleable at suctt
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a price, it should be forfeited to Government,
and the wliole of the past settlement under-
tenures should be annulled 3 whereupon Go-
vernment should proceed to form a new settle-
ment of the land.

Upon this plan, he would remark that the
forfeiture could not be carried out, bLecause
whatever swin was offered at the sale for the
estate, though it might be less than the amount
due for rovenue, was the due of the Zemin-
dar, who would have a right to insist that it
should be carried to his eredit, and that the
mmount of the arrears paynble by him should
be reduced pro tanto.  ‘Lhat, however, was
not a substantial objection to the main feature
of the plan, But there were other objections
to the plan which he thought were substan-
tinl.  In the first place, the plan did not pro-
fess to give complete security to under-tenants
holding under honest titles at fair rents. It

did udt, therefore, profess to do what it ought
certainly to be the object of the Legisluture
to do. The object of the Legislature ought
to he to give security to the under-tenant with
the view of eucouraging him to Iy out capital
in the improvement of his land ; and certainly
#o long as his tenure was liable to be taken
1:rum hitm for uo default of his own, on the
forfeiture of the parent estate, so long would
he be discouraged from laving out his good
money upon that land.  'The discouragement
wonld, doubtless, be lessene by the adoption
of the ingenious plan proposed by the Bengal
Crovermnent 3 butit would by no means be re-
moved altogether,  For exmnple, suppose that
there were twa talookdars, or holders of under-

tenures, in one estate ; one of whom having

increased the value of his talook by a large
expenditure of capital, had raised his rents 1o
double their original mmount ; and the other,
having allowed his talook to deteriorate, had
.l(:(lll(t(.‘(l his rents by one-half ; suppose that,
1 this state of things, the cutire estate is put
up for sale for arrears of revenue, and that no
one comes forward to hid to the amount of the
arrcars :-—the estate would thereupon be for-
feited ;5 the (overnment would enter into pos-
session, and the Collector wonld ke a
ryotwarry settlement under Regulation VII
of 1822, Now, the Collector would make
a perfectly fair settlement for the land of the
estate, for he would make it with reference
to the assets of the eatate as he should then
find them 3 but he could not make, and could
not pretend to mnake, a fair settlement for the"
tulookdars. 1le could not pretend to ascer-
tain how much moucs{ any oue ulovkdar had

spent upon his taloo in the courss of the
lust sixty years. lle must fix the rovenue of
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every beegah according to its existing value 3
and thus the consequence would be that the
meritorious talookdar would be fined by an
enhancement of his jumma for having imp'rov-
ed the value of his share at his own expense,
whilst the talookdar who had allowed the
value of his land to deteriorate, would be re-
warded Dy a reduction of his juinma, There
was another objection to this plan, which he
beMeved to be a sound one, and which he
knew was felt strougly by the Zemindars
themselves. If this measure were introduced,
there was no doubt that it would open a door
to fraud, There was no doubt that many
Zemindars would create benamee and other
talooks on their estates at inadequate rents,
or would pretend to have created such talooks,
Their estates might be purchased by persons
in ignorance of the fraud, who would ulti-
mately discover that they had bought a losing
concern, or a bag of lawsuits ; and the conse- «
quence of frequent bad bargains of this sort
would be that the auction value of all Zewmin-
darees, even of those in which no such frauds
had been really committed, would be dimin-
ished. Ile had no doubt that such fictitious
tenures would be created in wany cases, and
he believed that a general reduction of the
value of Zemindaree property would be the
consequence.

On the whole, therefore, he had come to
the conclusion that this plan, which would
be n half-measure at best, mnust be abandon-
ed 3 and that the difficulties of the question
must be fairly et in an endeavor to attain
the cbject completely. Iie had been told on
good authoity, that two-thirds of the land in
Beng:d were held under talookdaree tenure.
If so large, or anything like #o large a pro-
portion of land in this Presidency was held
under “hat description of tenure, surely it was
worth the while of this Council to mnke the
tenure . secure ac it was possible to make it.
This is what he had attempted to do. & He
proposed that, when the holder of a new un-
der-tenu.e—that in to say, of any tenure
created s.nce the Settlement-——should apply
for the re istration of his tenure. the Collec-
tor shoulu immediately cause the talook to
be measured and surveyed, at the expeune
of the talov«dar ; provided that, in the case
of tenures created after the passing of the
Act, uo sucl. application hholl[ll be received
unless it was . ubmitted within our mouth from
the date of tl e doed constituting the tenure,
Lf the revenue authonties showid be satistied
that the rent of the talook is fully sutficient
to afford its shai» of the jumiza of the estate,
the tenure shoukl be registored in complete
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detail, and this registry should secure it in
all time coming, whatever might become of
the patent estate, It would be an easy thing
after the survey of the talook, where the Re-
venue survey had been passed over a district,
for the Collector to satisfy himself whether
its rent were or were not such as would pro
tanto risk the public revenue : for the Re-
venue survey showed the precise area of every
entire estate : the only difficulty was, toget
at the assets of the particular talook, and to
ascertain approximately the value of the rent
of the laud of the entire estate, which last
point, when the area is known, would not, he
hoped, be very difficult for all practical pur-
poses.  He believed that the cost of a spe-
cial survey of the talook would not be large.
It would not exceed, he was led to suppose,
4 Ras. per 100 biggahs, A person, there-
fore, having a talook of 1,000 biggahs might

- have to pay 40 Rs, for a special survey ; and

if the talook was worth anything atall, it was
surely worth that to secure the property for
ever, Where the revenue survey had not
passed over a district, the process would be
more expensive, but this was unavoidable.
When the rent of the talock was ample, it
ought not to be very difficult, after the survey
of the talook, to prove the fact to the satisfac-
tion of the Revenue authorities,

He had now explained how he proposed to
amend the sale law. He had given his best
attention to the subject, but he did not pre-
tend to have prepared anything like a perfect
measure. l{e was sensible that his Bill would
be found far otherwise. All he hoped was,
that it might be found to be such as the
united wisdom of the Council, with the aid
which they would be sure to derive from the
Revenue authorities, and from the public,
migzht work up into a law which would coin-
pletely carry out the important objects con-
templated ; thesc objects heing the security
of honest titles, and the general encourage-
ment of agricultural improvement.

The Bill was read a first time,

BILLS OF EXCHANGE, &c.

Sk JAMES COLVILE moved the firat
reading of a Bill “to facilitate the remedies
on Bills of exchange, Hoondies, and I’ro-
missory Notes by the prevention of frivolous
or fictitious defences to actions thereon
in Her Majesty’s Supreme Courts.” He
said, the subject to which this Bill re-
lated was one of very secondary impor-
tance to that which had just been so ably
discus~ed by the Honorable Member to
his nght. The Bill, however, was one

Mr. Grant
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which he was anxious that the Council
should adopt. Tts object was, to extend to
Her Majesty’s Courts in British India, with
some slight modification, the provisions of a
Statute passed in the last session of Darlia-
ment,—the Statute 18 and 19 Vie. c. 67.
'That measure appeared to have been the
result of a compromise between Lord Brough-
am and certain othur law Reformers,  Both
parties desired to check the use of false and
frivolous defences to actions upon negotiable
instruments for the mere purpose of gaining
time. But they differed as to the mode of
doing this ; and, their respective Billa having
been referred to a Select Committee, the
Statute in question was ultimately passed.
‘The mischief complained of, and which it was
the object of this Bill to remedy, was certain-
ly of as frequent occurrence in this country as
it was in England, not of course absolutely,
but in proportion to the number of transictions
of that kind to the amount of negotiable pa-
pers current in the two countnes. In the
Court in which he had the honor to sit, there
was rarely a "Term or Sitting in which he did
not find on the Cause Board some four, or
five, or six cases in which persons, sued on
their Bills of Kxchanze or Promissory Notes,
put forward, for the mere purpose of gaining
time, pleas denying the making or endorsing
of the instruments, The effect of such pleas
was that the plaintiff was necessarily put to
the proof of his claim, and, though the de-
fendant was pretty sure not to appear when
the case came on for trinl, was carried through
all the stages of a regular action at the cost
of some three hundred rupees, 'That sum,
of course, went to swell the amount of the
debt if the defendnnt was solvent, or if he
was insolvent, which was the more probable
event, to increase the loss of the creditor,
He believed it had been thought by some
that the Statute in Kngland, was somewhat too
summary ; and he had introduced some few
modifications into the Bill before the Council
—madifications which were requisite pertly
hecause, by reason of the Iimitc({ jurisdiction
of the Supreme Courts, it was necessary t0
provide that the remedy given should he used
ayainst such persons only as were subject 10
that jurisdiction : and partly because it was
expedient to take care that the remedy should
not be used as the means of enforcing false
and fraudulent demands, The latter wus 8
 risk against which, he feared he must admit
it war more necessary to provide in this coun
try than it was in Kngland. ‘The adaption
oly the English Statute had been felt to be

necessary not only in this Dresidency, but 1t
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had recently been very strongly pressed on
his attention by the learned Chicf Justice of
Madras, where the evil against which the
Statute was directed was found also to exist.
He did not think it necessary to goat any
length into the provisions of the Bill. With
a few modifications, they were the same as
the provisions of the Statute 18 and 19 Vie,
c. 67. 1
He had, however, felt considerable doubt
whether, instead of adopting the wmachinery
of the Fnglish Statute, 1t might not be more
expedient to adopt a course more nearly re-
sembling that recommended by the Indian
Law Commissioners in their recent Report as
that to be followed in every action. The
principle of the Fnglish Statute was to enable
the plaintift to obtain a writ of summons call-
ing, if he pleased, on all the pasties to the Bill
on which he sued to obtain from a Judge
leave to appear, and to appear to the action
within a limited time. The defendants could
not enter an appearance without the leave of
the Judge first obtained, and an aftidavit
showing that they had a reasonable ground
of defence ; and if they did not obtain leave
to appear, and did not enter an appearance,
within the time fixed, the plaintiff was enti-
tled to enter upon judgment. But both the
proceedings of the plaintiff in suing out his
writ and obtaining his judgment, and the
proceedings of the defendant in obtaining a
Judge’s leave to appear, wero to be taken
ex purte. Ilis doubt was whether it might
not he better to bring the parties on a fixed

[Drcemnrr 22, 1855.]

District Rills. 862

DAMUN-I-KOH AND OTIHER
DISTRICTS.

Mgr. PEACOCK moved the second
reading of the Bill ¢ to remove from the ope-
ration of the general Laws and Regulations
certain Districts inhabited by Sonthals and
others, and to place the same under the
superintendence of an Officer to be specially
appointed for that purpose.”

The motion was carried, and the Bill
read a second time acconlingly.

SUPPRESSION OF REBELLION IN
BEERBHOOM, &,

+M . PEACOCK moved the second read-
ing of the Bill ¢ to provide for the trial and
punishment of rebellion and other offences
committed within certain Districts in which
Martial Law has lately been proclaimed.”
The motion was carried, and the Bill
read a second time accordingly.

OFFENCES AGAINST THE STATE.
Mr. PEACOCK woved the second

reading of the Bill *for the trial and punish-
ment of offences against the State.”

The motion was carried, and the Bill
vead a second time accordingly.

DAMUN-I-KOH AND OTHER DISTRICTS.
Mg. PEACOCK moved that the Coun-

day before the Judge. But, upon the whole,
he considered that that course was less desir-
able than the one provided by the Eng-
lish Statute. It was not unlikely that, on
bringing the parties together before the
Judge in the first instance, there might be
a contest carried on at a considerable ex-
pense, and thus, in ‘cases which were ulti-
mately defended, “there would be alinost the
costa of u double trial.  Therefore, while the
general procedure of the Courts remained

cil resolve itself into a Committee on the
Bill “to remove from the operation of the ge-
neral Laws and Regulations certain Districts
inhabited by Sonthals and others, and to
place the same under the superintendence
of an Officer to be specially apXoinwd for
that purpose,”—the Standing Orders having
been suspended with respect to it.

Agreed to.

Scetion 1 Clause 1, after stating what

unaltered, he preferred to follow the system
provided by the English Statute.

With these observations, he begged to
wave the first reading of the Bill.

‘The Bill was read a first time accordingly.

ARTICLES OF WAR (NATIVE ARMY).

Generat. LOW postponed his motion
+for the first reading of a Hill * to amend the
nrticles of War for the Native Army relat-

ing to the forfeiture of pay and service in
certain cawes,”

districts should be taken out of the general
Regulations, provided that the Act should
not affect, among certain other specificd
matters, ‘““any Law relating to the recovery
of Revenue,”

Mit. PEACOCK said, it had been sug-
gested to him by Mr. Currie, (who, he re-
gretted to say, was unable to attend to-day)
that the language of the Section would be
clearer, if for the word * revenue,” the words
“permanently settled land revenue” were

rubstituted. ke begged to wove that the

amendment suggested, be adopted.
Agreed to.

A
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Clause 2 was carried as it stood ; and
the Section, as amended, was passed.

Section I1 was passed after an amend-
went  sinilar to that inserted in Clause 1 of
Section 1.

Mg. PEACOCK then moved, also at
the suggestion of Mr. Currie, that the fol-
lowing proviso be added to the Section :—

* Provided also that all permanently-settled
laud Revenue be collected in the same manner
us it this Act had not been pussed.”

The proviso was agreed to, and the Sec-
tion, as amended, was passed.

Section 111 was passed as it stood.

Section IV provided that all sentences in
criminal cases which shall be passed by the
officer appointed, shall be final: provided
that no sentence of death passed by an
such officer shall be carried into effect until
it shall have been confirmed by the Sudder
Court.

Mg, ALLEN said, he objected to the
unrestricted power here given. By the lat-
ter portion of the Section, the Lieutenant
Governor of Bengal might, indeed, direct the
officer to refer to the Sudder Court any
class of criminal trials ; but the officers ap-
pointed under it might have unrestricted
power of sentencing offenders to transporta-
tion for life, or to imprisonment with hard
labour for 14 years, if it so pleased the
Lieutenaut Governor. Now, in none of the
nou-Regulation provinces, except the pro-
vince of Mysore, was this power exercised
by the officers entrusted with the administra-
tion of criminal justice within them ; and
even in Mysore, the larger powers were
exercised by an officer not of first jurisdic=
tion, but of second or appellate jurisdiction.
He did not know what class of oflicers were
to be appointed under this Act, or what it
was intended their salaries should be ; but
he perceived that Section 11 of the Bill, which
vested the administration of civil and criminal
justice in the officer or officers to be so ap-
pointed, limited the civil jurisdiction to 1,000 |
Rupees. He therefore presumed that the offi-
cer would not be an experienced man, since
the limit of his civil jurisdiction was that of a
very subordinate civil oflicer.  Now, was it
right, when taking so much care of the civil
rights of the inhabitants of these provinces,
to take o little care of their personal liberty ?
‘T'he special reason which had induced him
t agree to this luw was, that he thought the
accounts received from the disturbed dis-
tricts showed that one great cause of the
weurrection was the inappropriatencss of our
avil law w this barbuwious people.  [u that
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particular, the Bill limited the jurisdiction 10
1,000 Rupees; but in criminal cases, it gave
a jurisdiction extending to every degree of
punishient short of death. lie thought that
it would be better if the proviso at the
end of the Section was so altered as to run
thus :—

* Provided that no sentence passed by such
officer for imprisonaent for a term exceeding
three yeurs, nlllull be carried into eftect, uuless
it has been uflirmed by the Sessions Judge,”

1le did not press the adoption of the par-
ticular words of his amendment ; but he did
think that some words taking away the un-
limited power of transportation and imprison-
ment which was given by the Section in its
present fofm, ought to be introduced.

~Mr. PEACOCK said, the Honorable
Member had.called attention to the fact that
the 2ud Section of the Bill, which gave a
civil and criminal jurisdiction, limited the civil
jurisdiction to 1,000 Rupees. 'The reason
for that limitation was that, among the class
of persons on whose account principally it
was intended to take the disturbed districts
out of the general Regulations, no civil suit
could by any chance arise involving more than
1,000 Rupees. ‘L'herefore it was that the
Section provided that all civil suits in which
the matter in dispute should exceed the value
of 1,000 Rupees sliould be tricd ami deter-
mined according to the general Laws and Ite-
gulations, in the same manner as if the Act
had not been pussed. But with respect to
criminal trials, the object of the Lieutenant
Governor was to appomt a Commissioner who
should be in relation to the district oflicer

what the Commissioner of Chota Nagpore
way to the district officers of that Agency or
Commissionership. ‘Lhe Honorable Member
would not allow the Commirsioner to have the
same power as the Scasions Judge, Ile would
refer all sentences under the Act awarding 8
greater degree of punishment than lmprison=
ment for three years, to the Sesions Judge
for sanction.  Ile (Mr. Peacock) understood
that the intention was to appoint a district
oflicer or oflicers who should he under thu
control of a Comuizsioner ; and the object 0
the Bill was to make the decisions of the
Commissioner final except in capital cases
subject to such appenls to the Swlder Court
as the Licutenant Governor might think hé
to give. Now, that being the intention, he
thought that the Counncil might fairly s: sume
that the Lxecutive Government would takes
care that the person appointed to the oflice
of Commissioner would be competent 0 the
discharge of the dutics of the ollice. dhe
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question was, would it be expedient to allow
generally an appeal from the Commissioner to
the Sudder Court in cases in which the pun-
ishment awarded should exceed three years’
imprisownent.  (ne great object of this spe-
cial measure was to getrid of the delay conse-
quent upon references and appeals to the
Sudder Court. Under the -fth Section, no
sentence of death could be carried into ex-
ecution, even if passed by the Commnissioner,
umtil it should be confirmed by the Sudder
Court ; and the latter part of the Section pro-
vided that

* it shall be lawful for the said Lieutenant
Governor to dire:t that an appeal shall lie in
any olnss of civil suits or criminal triuls from
auy officer appointed under this Act” (that is,
the district oflicer) *to any other officer ap-
pointed under the snme” (that is, the Com-
migsioner), * and also to direct the officer or
officers a?poinwd undor this Act, to referto the
tsl}dldu’!; Cours for sentence any class of criminal
rials,

Thus, there was to be a district officer,
who would be subject to the control of a su-
perior officer, and that superior officer would
be subject to the control of the Sudder Court,
in the case of sentences of death, or of sen-
tences in any particular class of criminal trials
which the Lieutenant Governor might direct.

Mz, GRAN'T asked if the law provided
that there should be a district officer under a
controlliug officer ¢ If it did, he thought
the objection urged against the Section would
be taken away.  But he did not see that it
did, le thought it left it to the option of
the Licutenant Crovernor to appoint more
than one officer, but did not make it binding
on him to do so,

St J AMES COLVILI said, he object-
ed strongly to the amendment proposed by the
onorable Member opposite. 11e thought
there was no analogy between the limitation
of the civil jurisdiction of thess Courts, and
the lunitation of their criminal jurisdiction. If
the limitation of the civil jurisdiction was
merely one of value, he should have thought
the Section providing it was defective ; but
lfe had from the first understod that Sec-
tion in the sense in which it had just been
explained by the Honorable and learned
'Novur of the Bill. Ile had understood it as
iutending to take out of the generul Regu-
Intiony meroly those civil suits which presum-
ably would arise among the particular class
of persons for whom this special Act was

edesigned,  rom all one could henr of the
caisew of this Sonthal.insurrection, one must
admit that the ordinary tribunal, both eivil
and criminal, in the ‘districts inhabited by
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that race, had lamentably failed. The civil
Courts had failed to satisfy the people that
they did justice, from the natural incapacity
of a barbarous community to understand the
refinements aud technicalities which prevail
even in the Courts of the Kast India Com-
pany, and which must necessarily prevail
more or less in all Courts in which a regular
procedure and the system of appeals from
one tribunal to another obtain. ‘The erimi~
nal Courts had also failed, he believed for
this.reason-—that there had not been that
amount of European superintendence, and
those facilities for bringing the Sonthals in
direct communication with European officers,
which, in such a case, were desirable. No
doubt, it was expedient as a general rule to
confer upon the natives of the country judicial
appointments both civil and criminal ; but
the consideration which made this expedient
as a general rule, wholly fuiled where we
were employing the people of one race to
administer Justice to the people of another,
speakiny a different language, and influenced
by totally different feelings and habits. From
all he had heard, he had come to the con-
clusion that the Sonthals had too much rea~
son to complain of the extortions of the
Police and subordinate ministers of justice 3
and of the difficulty which they experienced
in bringing their grievances before what they
called a Hakim or European officer. He,
therefore, believed that what was required
was a system which, with as much of Euro-
pean superintendence as could be given,
would administer justice, both civil and cri-
minal, in as simple and summary a way ag
possible ; which should act in the spirit,
without being bound by the letter of the Re-
gulations ; and which should be kept distinct
and separate from the ordinary local Courts.
‘The amendment proposed by the Henorable
Member was, therefore, in his opinion, very
objectionable ; inasmuch -as it would cause
sentcuces passed uuder this Actto be re~
viewed by the Sessions Jvdge, who, from
habit am{ from the, ordinary course of his
dutics, would be apt to test their corrects
ness by the strict letter of the Regulations ;
and thus had a direct tendency to mix up
the Regulation and the non-1lgulation sys-
tems, lle (Sir dames Colvile) would con-
cede that no very young officer~perhaps that
no officer exercising original juriu}iction,
should have the power of passing without
appeal such a sentence as that of imprison~
ment for life. But he certainly had never
understood that it was intended, in passing
this Act, to provide that all the powers which
' Ra
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1t gave should be « cercised by a single ofli-
cer. On a libers construction of Clause 2
of Section I, he thought it would be seen
that the intenticn was to appoint a certain
number of office:s, who should be subject to
the control of a superior officer ; and the
superior officer woulf probably be a gentle-
man of the :ame rapk as a Commissioner,
and therefor: presumably as competent to
control the subordinate officers as a gentle-
man of the Civil Service holding the rank of
Sessions Judge. Perhaps, it would Jave’
been better if Clause 2 of Section I had in-
dicated more clearly what the constitution
was to be,  He did not mean to blame the
Ionorab.e and learned Mover of the Bill
because the Clause as it stood did not do
this. "'here was an obvious necessity for
getting the Dill speedily passed ;-and it
might be unadvisable to tie the hands of
the T.eutenant Governor in regard to the
numi er or nature of the appointments, since
he riight not, at this moment, be able to sce
hov many officers would be required.  If any
amendment should be proposed to make the
B ilmore distinct upon tlnis point, he should not
oopose it 3 but to the amendment now pro-
vosed by the Honorable Member opposite,
ne entertained an insuperable objection.

Mgr. ELIOTT said, the Honorable Mover
of the amendment was in error in saying that
there was no precedent for dealing, under
similar circumstances, with similar cases, in
the manner proposed by this Bill. In Act
XXIV of 1839 there was a provision pre-
visely the sume as the 4th Section of this
Bill. Tle Act was designed for the sup-
pression of disturbances in the districts of
Ganjam and Vizagapatam, and the 4th Sce-
tion provided as follows ;—

“ And it is hereby enacted that it shall be
competent to the Governor in  Council of Fort
St George, by an order in Couneil, to prescribe
such roles os he may deem proper for thu guid-
ance of such Agents, and of all tho officers
subordinate to their control snd authority, and
to determine to what extent the decision of the
Agunts in eivil suits shall be final, and in what
suits an appeal shall lie to the Sudder Adawlut,
and to define the authority to be exercised hy
the Agents in crimins] trials, and what cases
he shall submit for the decision of the ¥ouz-
duree Adawlut,”

Mi. ALLEN said, he was aware that the
Taw did authorize the Juxecutive Govern-
ment to preseribe the Rules according to
which the decisions in civil and criminal mat-
ters within districts taken out of the gencral
Regulations should be passed ; but what he
hed meant to say was that, in point of fact,
1 no one non-Regulation Province was the

Sir James Coluide,
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Commissioner vested with such unlimited
power over the liberty of the subject as this
Bill proposed to give. This Bill, contrary to
the practice in other cases, limited the juris-
diction in Civil suits to 1,000 Rupees, but au-
thorized transportation for life or imprisonment
with hard labor for 14 vears in criminal
trials. The wording of the Bill hud this
peculiarity—that it *ook more than ordinary
care of the civil liability of the Sonthals,
while it took no care of their personal
liberty. .

Mir. LeGEYT said, in 1846 an Act
was passed very similar to the one now pro-
posed, under very similar circumstances, for
the Province of Candeish and the Zillah
Abmedunugger. The 3rd Section of that Act
provided as follows :—

“ That it shall be competent to the said Go-
vernor in Council, by an order in Council, to

prescribe such rules as he may deem proper for
the guidance of the Agent aforesaid.”

That is to say, the officer in whom the
administration of civil and criminal justice
should be vested under the Act by the Go-
vernor of Bombay in Council—

“ And of all the officers subordinate to his
control -and amhority s and to detormine to
what extent the decision of tha Agent in civil
suits shall be final, and in what suits an appeal
shall lie to the Sudder Dewanny Adawlut ; and
td define the authority to be cxercised by the
Agent in criminal trials, and what eaves ho
shall submit to the decision of the Sudder Fouj-
darce Adawlut.”

And then Section IV provided as fol-
lows :—

“ That, upon the receipt of any criminal trials
referred by the Agont under the rules which
may be heroufter prescribed by the Governor
in Council, the Sudder Foujdarce Adawlut shall
proceed to pass a final judgment, or such other
order as may, after mature consideration, seem
to the Court requisite and proper, in the same
manner as if the trial had beon sent up in or-
dinary course from a Sessions Judge.”

The amendment proposed by the ITonor-
able Mcmber opposite, that no sentence un-
der the proposed Act awarding a greater
degree of punishment than imprisonment
for three ycars should be carried into effect
unless it was confirmed by the Sessions
Judge, would be an anomaly, because it
would put things back to the position
from which this special Act was intended
to remove them. Act XI of 1846 had
been found very beneficial in Iombay. He-
fore the passing of that Act, disturbances
were coustantly uxkir\? place amongst the
wild tribes inhabiting the province of Cande-

ish and the Zillah of Ahmedunggur, who
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resembled the Sonthals very much in their
habits. The passing of the Act was pro-
1osed by the Revenue Authorities in Cande-
1sh ; and since its introduction, there had been
none of the disturbances or complaints which
used formerly to harass the (Government.
With respect tothe limitation of the civil juris-

22, 1855.)  District Bills, 870

Mz. ALLEN’S amendment was negativ-
ed, and the Clause in the Bill was passed as
it stood,

Clause 2 of Section IV provided that, upon
any reference of a criminal trial under Clause
1, the Sudder Court should proceed to dis-
pose of it

“in the same manner, with the exception of

diction under this Act to 1,000 Rurees, it
would be found that, ar.ong the class for

whom the Act was intended, no suits invoh;il‘lF
a suin s0 large as 1,000 Rupees ever occurred,

submitting the proceedings for a futwa, as if the
trial had been rcﬁerre‘d in'the ordinary course

by a Sessions Judge.’
Mr. PEACOCK moved that the words

4. M. PEACOCK said, the Council inust
assume that the Executive Government, in
appointing the officer who should have the
controlling power, would appoint one who
was qualified for the duties of the office ;
they had the same security that the Execu-
tive Government would not appoint a young
and inexperienced olficer to Jischnrge those
duties as they had for the appointment of an
experienced officer to the olfice of Sessions
Judge. The Statute 33 Geo. III, ¢. 62
provided that oflices of which the salaries
exceeded certain specified amounts, should
not be given to officers who had not been a
certain number of years in the Service ; but
beyond that, there wus nothing that required
any particular degree of standing in the Ser-
vice for purticu'ar appointments, ‘Therefore,
ifthe Act were to require that a Sessions or
even a Sudder Judge should he the controll-
ing officer under this Bill, the Council would
have no greater security than the confidence
which they must repose in the Ixecutive
Government that it would not appoint an in-
competent Sudder or Sessions Judge. ‘The
xecutive (Govermnent was responsible for
every appointment which it made. In pro-
posing that the civil and criminal jurisdiction

- under the Bill should be vested in an officer

to be appointed by the Lieuteuant Governor, | g

the Council was asked to place only the same
reliance in this, as in other cases, upon the
Executive Government for appointing an
officer equul to the Yroper discharge of his
duties. ‘I'he Council conld not point out in
the Bill what the particular qualifications of
the officer were to bo ; nor had any similar
attempt been made in the whole of the Re-
gulations existing in these Provinces. In
none of the Acts under which districts had
becn taken out of the general Regulations,
could he find any provision prescribing the
standing, age, or salary of the officer to be
appointed under it.

For these reasons, he could not agree to
the amendment proposed by the Ionorable
Member to his left, and should voto that the
Clause bo pawsed as it stood.

\.{?with the exception of submitting the pro-
ceedings for a futwa” be omitted from the
Clause. Ile said, he moved this amendment
at the suggestion of his Honorable friend
Mr. Currie. Mr. Currie said that it was
not the practice of the Sudder Court, in

cases referred to it, to take the -futwa of
the Law Officer. By a former Regulation
the Court was required to do s0 ; but
by Regulation VI of 1832, it was pro-
vided that the Cowt should have the option,
to do 30 or not ; and the practice now adopt-
ed was not to take a futwa, Still, the
Court had the power to call for a futwa, and
the object of this Bill was to take away
that power, as the cases that would be refer-
red under it would not be of a class in which
futwas would be necessary. Mr. Currie did
not propose that the Court should be bound,
or that it should have the option, to take
futwas in cases arising under the Bill, as he
(Mr. Peacock) understood the suggestion.
Mr. Currie only thought that the clause, as
it waz now worded, might imply that it was
the practice of the Court to take futwas
when cases were referred to it. He (Mr.
Peacock) did not think that the point was
very material s but as the amendment sug-
ested would not alter the substance of the

clause, he should niove it.
The motion was carried, and the Clause,

so amended, was passed. -
Tho remaining Sections of the Bill were

carricd as they stood. )
"The Schedule, describing the districts to

he removed from the operation of the genc-
ral Regulations, was then proposed,

M. PEACOCK said, the Schedule had
been prepared originally in the Sccretary’s
office of the Lieutenant Governor of Bengal ;
but it was forwarded to him with an intina-
tion that it might be necessary to amend it
after consulting the oflicers of the different
districts. He had since received a letter
from Mr. Grey, suggesting certain altera-
tions, which he should move seriatim.

The amendments were severally put aud
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carried, and the Schedule so amended, was
passed.

The Preamble and Title were severally
passed as they stood.

TRIAL AND PUNISHMENT OF REBEL-~
LION IN BEERBHOOM, &c. .

Mr. PEACOCK moved that the Council
resolve itself into a Committee on the Bill
% to provide for the trial and punishment of
rebellion and other offences committed with-
in certain districts in which Martial Law has
lately been proclaimed.”

Agreed to.

Section I was passed after verbal amend-
ments in Clause 1.

Sections I, 111, and IV were severally
passed.

Section V provided that persons convic-
ted of treason or rebellion within the pro-
claimed districts after the passing of this
Act, should be liable to the punishment of
death, or transportation for life, or of impri-
sonment and hard labor for a term not ex-
ceeding 14 years,

Mg, ALLEN said, he wished to omit
this Section altogether. He did not rest his
objection to it on the ground that he thought
rebellion when accompanied with murder or
other capital crime should not be punished
with death, but on the ground that he did
not think it right Aurriedly to make an
offence capital which had not hitherto been
capital. In a celebrated speech by Sir
James Mackintosh on the cnminal Law of
England, that enlightened man had held up
to the reprobation of the world the facility
with which Parliaments had made offences
capital at the wish of any proposer. In the
course of his speech, he mentioned this anec-
dote, Mr, Durke was once leaving the
House of Commons, when the whipper-in
ha-tened up and begged him to return.
Mr. Burke said he could not, as he was

required by urgent business to be elsewhere ; ;

on which the whipper-in replied—* Oh ! it
will not keep you a single moinent : it is onl
to create a felony without benefit of Clergy "
Was it necessary to pass so hurriedly the
measure proposed by this Bill 7 Already,
persons guilty of treason or rebellion were
punislmble with tranportation for life, or with
imprisonment and hard labor for a term not
exceediug 14 years ; and if their offence had
been accompanied with murder, they were
punishable with death. It might be said
that this Bill applied only to one district ;
but if the Legislature should pass the mca-
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sure for one district, it would be bound to
puss a similar measure for every other dis-
tict in India, If this Bill was passed, he
did not believe that the Licutenant Governor
would ever sanction the execution of a don-
thal rebel who had not committed murder.
He believed it was as impossible to execute
at the present day an ignorant Sonthal whose
acts of treason hid not been accompanied
with marder, as it was found impossible six
years ago to execute the educated Smith
O’Brien.  Smith O’Brien declined to accept
any mitigatiou of his punishment : neverthe-
less, the public feeling was so strong aguinst
execution where no murder had been com-
mitted, that a special Act was brought in,
declaring that Her Majesty might substitute
transportation for capital punishment., Did
any one now regret that Smith ()Bricn was
not executed 7 The passing of the present
Bill would be the passing of almost an er
post facto Law ; for it was not pussible that
any of the rude people for whom the mea-
sure was proposed should know that they
would be liable to the punishment of death
for acts of grcason or rebellion, committed
after the day on which the Act might be
published in the (Jazette ; for be it remem-
bered that the Bill had not buen published
for general information. On the whole,
therefore, he thought it right to vote agninst
the insertion of this Section,

Mu. PEACOCK said, the Hononahle ~

Member had used no argument to show that
rebellion and treason ought not to be made
punishable with death. The Honorable
Member complained that the Council was
“hurriedly” about to authorize capital punish-
ment for such offences. He (Mr. Peacock)
thought that one week was ample time to
enable every Honorable Member to make
up his mind whether rebellion and  treason
should be punishuble or not, with death in
the disturbed districts of Bengal, as they
were  punishable in the other  Presidencies.
In Bombay, there was a definition of treason
which included the offences contempluted by
this Bill, and these were punishable in that
Presidency with death.  In Madras, under
Regulation 1 of 1834, all persons guilty of
treason or rebellion were also punishable
with death, whether they were convicted by
the ordinary Courts of Judicature or before
a Special Commission appointed under Re-
gulation XX of 1802 of the Madras Code.
In Bengal, persons guilty of treason or re=
bellion were punishahle with death in dis-
tricts in whicL Martial Law was proclaiuwd,
provided they were taken in the actual cone

I3



873 Sonthal

mission of the act,’and were convicted by a
Court Martial ; but if they were convicted by
any of the ordinary Courts of criminal judi-
cature, they were not pimishahle with death.
‘The question, thercfore, was simply this :—
should a person guilty of the offence of trea-
son or rebellion, who would be liable to the
punishment of death in the Presidency of
Madras or Bombay, even if convicted by the
ordinary Courts of Justice, be in Bengal
liable to the same punishment only when
he was convicted in a proclaimed district
by a Court Martial, and not when he
was convicted by one of the ordinary Courts
of Justice? If the Hon’ble Mover of the
amendment had contended that treason
or rebellion ought not to be punished with
death under any circumnstances, he could
have understood him ; but when he argued
that a weck was not sufficient time to
enable the Council to determine whether
trenson or rebellion should be made subject
to that punishinent or not, he ( Mr. Peacock)
could not feel the force of tho objection. At
present, the districts in question were under
Martiai Law. e did not know how long
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transportation for life, or to imprisonment
with hard labor for a term not exceeding
14 years ; and by Section XIV the Lieute-
nant Governor was empowered to commute
any sentence of death for either of the second-
ary degrees of punishment.
. For his own part, he had had ample time to
make up his mind on this question, and was
prepared to vote for the Hection as it”stood.
If any Ionorable Member could show that it
was wrong to make treason and rebellion lia-
ble to the punishment of death, he (M.
Peacock) was open to couviction ; but he
certainly thought that there was no ground
for the ohjection that the Council, if it pass-
ed the Section in question, would be acting
“ hurriedly” in making those offences capital.
St JAMES COLVILE suid, the Hou-
orable Member for the North- Western Pro-
vinces bad invoked the authority of very great
names in support of his amendment ; but he
could not satisfy himself that the authority had
much bearing on the case. ~ He could not sa-
tisfy himself that either Sir James Mackintosh
or Mr. Burke, however reasonably they might

it would be necessary to keep then under
it : he hoped it would not be long : but di-
rectly they were relieved from that law, the
crime of rcbellion committed within them
would not be punishable with death. Wouid
the Honorable Mover of the amendment ren-
dur it necessary to retain the district under
Martial L.aw merely for the purpose of sub-
jecting rebellion to the punishment of death ?
For his (Mr. PPeacock’s) part, he saw no reas |
son why, if & man was subject to the punish-
ment of death for treason or rebellion when
he was convicted by a Court Martial, he
should not he subject to the same punish-
ment when he was convicted by an ordinary
Court of Justice.  The Bection provided
that all persons who, after the promulgation
of the Act, hall be guilty of treason or re-
bellion within the district, shall be liable,
upon conviction either before the ordinary
criminal Courts of competent jurisdiction, or
before & Court held under the provisions of
Act No, V of 1841, or of this Act, to the
‘nmishmcnt of death, or to transportation for
ife, or to imprisoiment with hard labor, not
commutable to fine, for any term not exceed-
ing fourteen years ; and shall forfeit ail their
property and effects of every description,
Upon conviction of rebellion by a Court
Martial nnder  Regulation X of 1804, sen-
tence of death must be passed upon the
offender 5 but by Section V of this Bill, the
offender might be sentenced to death, or to

have been moved to indiguation by the prac-
tice of lightly affixing the punishment of
death to trivial offences, would have wquirc‘l
time to make up their minds on the question
now before the Council. The Honorable
Member was in error in saying that the 5th
Section would iutroduce au ex post facto
law ; because that and the subsequent Sec-
tion clenrly distinguished bLetween treasonable
offenices committed after the promulgation of
the Act, and treasonable offences committed
before the promulgation of the Act, Section
VI would leave offenders of the Iatter class
punishable as now, and under the law at
present in force, by transportation for life, or
by imprisommnent with hard labor for any
term not exceeding fourteen years,  Section
V would make any future offenders punisha-
ble capitally, When it was brought to his
attention in what an anomalous state the law
of treason and offences against the State ac-
cording to the Regulations was, he required
xcarce%y an hour to make up his wind that
those anomalics ought to be removed, and
thie occwrence of such a cnse as he was
about to put be made impossible, He
would suppose that the Sonthal rebellion,
which he hoped was now almost extingnish-
ed, again broke out. Nuch an event was
ponsible, if it was not probable.  He would
suppose that the second rebellion was insti-
gated and directed by a person distinguished
from the mass of his race by a =omewhat
greater degree of knowledge, or 4 more acute

S
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intellect, and consequently possessing power | different, and was much more limited in its

and influence over lus more ignorant fellow-
countrymen. If the Jaw were left unaltered,
then, if this person, this leader of the people,
were to contrive to keep himself so far aloof
from the commission of any particular
murder that his actual participation in it
could not be proved against him, and he were
not taken in arms, or mn the very act of abet-
ting the rebellion,—he, the moving mind,
would, even though Martial Law were
again proclaimed, escape with a secondary !
punishment ; whilst the ignorant wretches
whom he had misled would, if taken in arms, |

———————

operation. It prohibited the use by the
Moplahs of one particular wenﬁon, which was
used by that people as & war-knife, and not
for purposes of self-preservation, The Mop-
lahs, too, were a very different race from the
Sonthals. ‘They set at nought the native
police and the native soldiers of the country
when excited, anl it had generally been
found necessary to send IZuropean troops to
quell them. The Sonthals, on the other
hand, were the most cowardly race in Asia.
Tens of native soldiers had put to flight
thousands of Sonthals, The on}y other pre-

have to answer for the crimes committed at | cedent that he was aware of was the pro-
his instigation with their lives, Now, he ! clamation disarming the inhabitants of the
could not think that that was a just and proper | Punjaub, But if the Sonthals would not
state of things ; nor was there any sound | bear a comparison with the Moplahs, much

reason for saying why there should not be |
the same punishment in this country for |
proved acts of treason or rebellion as there '
was in almost every other country in tlle'
world. No doubt, there should be a power of ,
commutation in the Kxecutive Government ; ;
but it was impossible not to see that there !
might be some cases in which the soundest
and most humane policy would require capital
punishment to be enforced. e could see
no necessity for delaying the introduction
into the disturbed districts of that wholesome
change of the law which in three months
would, he hoped, under the Bill which had
that day been read for the gecond time, be- |
come general,

‘The Section was then put, and carried by
a majority. )

Sections VI, VII, and VIII were passed
as they stood.

Section 1X provided that the Lieute-

less could they do so with the stalwart
Seikhs of the T’unjaub. The Seikhs were
the most warlike nation of Asia, They had
driven the Rajpoots, the military caste of
India, from the plains to the hills ; they
had conquered Peshawur from the Afghans ;
and we might as well compare the battle of
Chilliauwallah with the affair in which poor
Toulmin had been killed, as compare the
Seikhs with the Sonthals, e should
therefore vote against the insertion of the
disarming clauses of the Lill, as being unue-
cessary and inexpedient.

Mir. PEACOCK sad, the Ion'ble
Member had observed that, as far as we
had any knowledge on the subject, the only
arms in use amongst these miserable savages
were bows and arrows, and hatchets, But
we had also this knowledge, that, with such
arms, these people had committed in our
villages the most cruel and barbarous mur-

nant Governor may, whenever he deems it : ders ; and those who were most competent
necessary for the public safety, issue a pro- ! to form an opinion on the subject were of
clamation, prohibiting any person, or any 'opinion that the use of arms by them ought
specified class of persons, to carry or have ; not to be permitted. The eftect of this
in their possession any anns or instruments clause would not be to prevent the use of any
used for warlike purposes. i arms whatever by the inhabitants of the

M, ALLEIJ’ said, at the risk of being ' proclaimed districts ; but merely that, when=
considered captious, he must say that he ; ever the Lieutenant Governor considered it
objected to this Section. So far as we had | necessary for the public safety, he might issue
any knowledge on the subject, the arms in | a proclamation, Prohibiting all persons, orany
use amongst the Sonthals were bows and , specified class of persons, to carry or have i
arrows, and hatchets. ‘I'he bow and arrows ! their possession any arms or instruments U!fed
were necessary to the men for their preser- | for wailike purposes. It was necessary to give
vation from the wild beasts of the jungles ; | some discretion to the Lieutenant (Governor it
their hatchets were necessary to them for the ' this matter, for the Couneil could not specify
cutting of wood with which to build their ; in this Act what particular arms should not be
huts.  Act XXIV of 1854 was to a certain | carried or what particular persons or particular
extent, a precedeut for the Section now be- | clusses of persons should be prohibited to earry
fore the (?ouncil ;but that Act had been | them, We knew that helpless and unof end-
paased under circumstances which were very | ing women and innocent children hud been

Sir Jumes Colvile
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massacred in our villages : he had seena
a letter from General Lloyd urging that the
Sonthals should be disarmed : and he
thought that the Government was bound to
take care, as far as it could, that such bar-
barous murders as had recently been com-
mitted by the people of this tribe should not |
be committed again ; and that, therefore, it ;
was right to vest in the Lieutcnant Governor
the power conferred by the 9th Section of

the Bill,
The Section was then put, and carried by

& majority.
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intended only as a temporary measure, would
not be necessary.

Sizc JAMIS COLVILE then moved
that the following new Section be added to

the Bill, namely—

“ The provisions of this Act shall continue in
force until the 81st day of December 1858,”

Agreed to.
The Preamble and Title were severally

agreed to.

The Council having resumed its sitting,
the Bills which had passed through Com-
mittee were reported with amendments,

Section X was passed, after a slight verbal
amendment,

S JAMES COLVILE here suggest- |

Mr. PEACOCK moved that these Bills
 be now read a third time and passed.
The motions were carried, and the Bills

ed the addition of another Section to the |
Bill.  He said his Ilon’ble and learned friend | were severally read a third time accordingly.

opposite (Mr. Peacock) would believe he | Mr. PEACOCK then moved that Mr.
made the suggestion in no spirit of hostility | Grant be requested to carry the Bills to the
to this measure, which, he had already | Most Noble the Governor General for his

intimated, he considered was amply justified | assent.

by circumstances. But it had occurred to
him that this Act, being a suspension of
the general law, should by analogy to what
had been done in like cases, be passed
only for a limited pericd. Ile thought there
could be no necessity for this Act so soon as

1
|

Agreed to,

OBSCENE PUBLICATIONS.

Mn, ALLEN moved that the Biil “to pre-

the general Bill for the trial and punishment of | vent the 3""3’ or exposure of ohscene books
offences against the State should have become ! and pictures” be now read a third time and

law even though the disturbances in the par-
ticular districts to which this Act related should

“passed.

The motion was carried, and the Bill read

then continue ; since all the powers which | 8 third time accordingly.

were given by this Bill to the Lieutenant

Governor of Bengal either for the punish- '

ment or for the prevention of offences against
the State, were substantially included in the
other Bill, and might thercunder be again
called into action as occasion required, He
begged, therefore, to suggest to his Hon'ble
and learned friend the propriety of limiting
the operation of this Act in point of time ;

| Mg, ALLEN moved that Mr. Peacock
!'be requested to carry the above Bill to the
| Most Noble the Guvernor General for his

assent.
Agreed to.

ORIENTAL GAS COMPANY.

Mg. CURRIE being absent, the motion

and, with that view, he would move the in-
sertion of a Section providing that the Act
should not continue to be in force after the
d1st of December 1858, ‘I'hat would be
n accordance with the course taken in the
tirst Moplah Act, and with the practice
which, he believed, was always followed at
home on the paasing of what were called
Corrcion Acts,
» _ Mi, PEACOCK said, he thought it very
nght that the Section proposed by the
Ton'hle wnd learned Chief Justice should
be added to the Bill. T'here was no doubt
that the Bill * for the trial and punishment
of offences against the State” would come into
operation long before the 314t of Llecember
1838 ; and then the preseut Bull, which was

(which stoud in the Orders of this Day)
for a Committee of the whole Council “on
the Bill “for incorporating the Oriental Gas

Company” was postponed.

NOTICE OF MOTION.

Sik JAMES COLVILE gave notice
that he would, on Saturday the 19th of
January next, move the second reading of the
Bill “to facilitate the remedies on Bills of
Exchange, Iioondics, and Promissory Notes
by the prevention of frivolous or fictitious
defences to actions thercon in Her Majesty’s

Supreme Courts.”
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OFFENCES AGAINST THE

STATE.

Mgr. PEACOCK moved that the Bill «for
the trial and punishment of offences against
the State” be referred to a Select Committee
consisting of Mr. Allen, Sir Arthur Buller,
and the Mover,

Agreed to.

LEGISLATIVE COUNCIL.
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MESSAGES,
Tue PRESIDENT announced that the

Governor General had signified his assent to

the Bills taken by Mr. Grant.
ADJOURNMENT OF COUNCIL.

The Council then adjourned until Satur-
day the 19th proximo, ou the motion of Sir
James Colvile,

END OF YOL. 1.
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STANDING ORDER, ADOPTED BY THE COUNCIL (‘)N' THE 15TH DRCE]?H;IZRL ]lV 514;1‘5!,3 ;1?:
THE ABSIGNMENT OF 8EATS IN THE CouNciL CHAMBER TO THE SEVE 8

ACCORDING TO PRECEDENCE.

' i ight hand
et . i inted to each Member. The first chair on the rigl
CRXXV. A st :l)}f)ptrl?(lz)rigrssid;::aschall be appropriated to the Chief Justice, and

Seats of Members in hair on the left hand of the President shall be appro-
the Council Chamber, ;)l;?atfze:;tt: ‘:;‘::; oComman der-iu-Chief in India when a Member of

Council, except when there is a President of the Council of India, 1;ot b(;l:)g}{l ::3 (}lfﬁe
President of the Legislative Council ; in which case the first _chmr imdt_ 1e :l]g 1» oot choir on
President shall be appropriated to the President of the Council of . 1a_.d 1te £ the Leois-
the left hand of the President to the Chief Justice, when uot Vlcc-_l resi en] o o mmangder
lative Council ; and the sccond chair on the right hand of'the ‘PreSIdent to ?‘3. o d above
in-Chief when not Vice-President. The remaining c‘hmrs? in the .order in dlic:te m& thei;
shall be appropriated to the ordinary Members of the Council of India, d'accorto griority of
position therein, and after them to the Legislative Councillors, according to p
appointment,
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Under thie head of “CarTLE Tresrass,” add—

Mr. LeGoyt added to Select Committee,..oiseevsees veeerese sereees sosatesiesssnres 849
Under the head of “CrLerk or Counciy,” add—

To inform Subbaputty Pillay that his Petition cannot be entertained, . .ooeer 198
Under the head of * Divisions oy tuk Councir,” add—

On motion for third reading of Straits Copper Currency Bill, weveronnsceee - 3%
Under the head of * Points oF Onber,” add—
Subbaputty Pillay’s Petition, —e..cccvsssssmessssvssnesssnennasset rersnnenseer veeeene 184
Under the head of “ SUSPENSION OF STANDING OrpEns,” add—
» gy — e cevensanases ereeeeesteniesisaesseRtEEssansatIsEneTse 802
Under the head of “ Postroxen Mortioxs, ORDERS, &e.g
For “ Compensation for Accidental Death’s Bill” in the 4th line of page 915,
read ** Administrator’s Bill.”
Under the head of * Re-commirTaLs,” add—
Badges (Bombay) Bill—(under Standing Order No. 86), orsvenseraseneereenesst :0(:
1

REPOTt, cevvane ersosvesmssasasssnosssiasins ssstmssasesssstss et

Under the head of “Rerorrs ny Tug CLERK —

For “ Bombay Governient’s communication” in the 4th lust entry (page

918), read * Bengal Government’s eommunication.”

Under the head of *Savt Searcu Biue (N. W. P.)," add—

Roport of Select Committeo presented, ..o..e.orsirosee sssasaneransssssetertnss o 8l
After tho bend *TexAssERIM AND AnmACAN Biry,” insert the following head—

TeNurEs ArracuMexr BirL.

Reforred to Seloct COMMILLE8, coress conrsssassssrersssressonsoseiserss 101
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Referred to Select (,ommmee, . .
Bombay Government's communication referred to dxtto,
Raport of Select Committee presented, .. . .
Committee of whole Council, . . .
Roported, X .. . .o 'y .o
Read 3°, . .. . . e
Messenger, .. .e .. .
Assent of the Govemor Geneul, . . .
Seclect Committee appointed, oo . .
Report of Select Committeo prosented, .. . o
Motion to print, .. . . . .
C.
Petition of Indigo Planters Association presented, .
Motion for Select Committee negatived, . o
Read 19, ., .. .e . . .
Read 2°, . . . .
Standing Oriders luapended . o . .
Committee of whole Council, . . .
Reported, .. .

Motiou w suspend Sundmg Order No. 43 negatw«d,
Read 3% .. e o . . .

172
202

. 211

. 598

e o

678
680
689
692
745

814
859

813

. 818

te e

X3

X3

es vt
e
ar e

842

40
45
ib.

b,
ib.
47
ib.
ib.
48

109
153
156
327
363
477
495
502
505
530
682

364
459

. 477
. 502
. 504
. 681

717
721
722

.37

781

34
37
ib.

240
250

77
8l
ib.
85
ib.

86



INDEX, . 887

CArcurra MunicipAL CoMMISRIONERS BirL.—( Continued, ) .
e .. . cee. 87

Messenger, .e e
Assent of the Governor Genersl, . . . .. 89
CANTONMENTS, See Military Cantonments.
CArrLE, DESTRUCTION OF BiLr (Bengal.)
Read 1°, ., . e . . . .. 741
Read 2°, . e . . . eeee 761
Referred to Select Committee,. . . . s,
CATTLE TRESPASS.
Petition of Indigo Planters’ Association presented, . .. 108
Petition to be printed, and petitioners to be informed accord:
ingly, .. .. . .. .. . . 110
"Bengal Government’s communication and papers to be printed, .. 611
eees 708

8clect Committee appointed, . . .
Agra Government’s communication referred to Select Committee, ., 833

CHATTELS,  See sale of Goode and —— Bill,

Cuowkeypars (Police) BiLr (Bengal.)
Read 1°, ,, .o .. . . .. e 13
Read 29 and referred to Sclect Committee, .., . cees 16
Petition of Chittagong Inhabitants referred to ditto, . .. 108
Petition of Howrah ditto ditto ditto, .. . eess 110
General Low added to Select Committee, . . .. 309
Mr. Currie ditto ditto, .. o o e ces. 769
Petition of 24-Prrgunnshs’ Inhabitants referred to ditto, ... . 841

(llxvu. Decrers, See Registration of Decrees Bill.,

CrviL Procepurs, Cobk 01 ——

.. 681

Agra Government’s communication ordered to be printed ..
Muossage to be carried to the President in Council, asking for a copy

of the— | . . . .
Messnge from the President in Council explaining inability to comply
¢ with above request, . . .o . .. 719
‘LERK or Counciy,
Appointed, . .. . o v eee 37
To write to Agra Government rospecting Sugar Importation Bill, ., 41
To send Agra Government papers regarding District Dawks, soeee 78
To inform Indigo Planters Association that their Petition regarding
Cattle Trespass has been ordered to be printed, e Cee.. 110
To communicate Report of Belect Committee on Admiralty Project to
Madras Government, .. . . . .. 181
To communicate Report of Sclect Committeo on Madras Regular -

Appeals Bill to Bombay Government,
In answer to Mr. Mills' question as to
Association respecting Calcutta Canals, ) . 240
0 communicate preliminary Report of Select Committee on Madras
Warchousing Bill to Msdras Government, .. . Lees. 989
To call for cortain papers from Bengal Government on the subject of
lighting Calcutta with Gas, &c., .. . - .. 591
0 address & communication to the Secretary to the Government of Ind'm,
requesting that the local Governments may be called upon to furnish

Petition of Ir;(iigo Planters’

rtai i i - . . eeee 830
CLrix AssiaTann, certain particulars relating to P_ort dues, )
Appointed, ., . . . . . .. 39
CouNizance or Orwx;ncr.s BrLL,
- Read 1°, e e o . . cees 62
Read 29, , . . . . . .. 688
K.aferred to Select Committee, e . . oo s ggg
CoLvirk, Non, Sm(}).o;tv.o f-—.-ﬂclect Committeo prosentod,.. - h -
Adwinistrator General’s Act, (Court’s Despatch,) .. - 772, 777
Administrator General’s Bill, .. . .. 160, 161, 163
Affray’s Bill (Bengal,) .. ve . . = 256
:rrest on Mesne Process Bill, .. . o .. 165, }?;
ssam Company’s Bill . oo oo . ..
Badges Bill (Bombay,) . e eeoe 193, 196
Bills of Fxchango and Promissory Notes’ Bill, .. . .. 859
Bills of Lading Bill, ve Ve . . e 813
«  Chalcutta Canals,,, ., . .o . .. 250
Compensation for Accidental Deaths’ Bill, o e 176
Copper Currency Bill (Btraits.) .. . eese 205, 321, 326
Qamumi-koh and other Districts’ Bill, . . eeo. BGS
Evideneo Bill, ,, . . . . .. 117, 123

-\



888 ' . INDEX,

Covvire, Hown, Sir J. W. ——(Continued.)

Evidence Bill, (Madras and Bombay,) .. . «.es 180, 188
Governor Genernl s Absence Bill, . o . 144
Indian Navy Deserters’ Bill, .. .o . vees 133» 134
Lands for Public Works Biil (Bombay,) .o . veae 377
Lighting (Calcutta) Bill, .. . . . .. 542
Limitation Bill, . .. .. 544, 606
Marriage of Hindoo Wldows’ Blll, . . . vess 192
Mesne Profits Bill, . .e .e .. 175, 189
Mofussil Municipal Bill (Bengal, ) 230
On Mr. Grant’s motion to refer two pomts of Ordcr to St,andmg
Orders Committea, for report, e . e . 631
Pardons, &c., Bill, . .. . . eere 314
Penal Recognizances’ Bill,.. .. . . o .. 275
Ports Bill, . . . .. 497, 519, 529, 569, 580
Post Office Act, .e .o e .e .. .o 260
Saltpetre Exportation Bill, ,, .. 802, 810, 82t

8mall Cause Courts Bill, .. 351, 306, 404 428 429, 432, 439,
444, 448, 451, 454, 458, 462, 464,
469, 475, 485, 491

8tamps (Bombay) Bill, . ve .. 340
Suppression of Rebeilion in Beerbhoom, &e., Bill, .. .. 874, 877
Commrrress oF wHoLe CouneiL. (Motions for and R.epom )

Administrators Bill, (with an instruction,) e e .. 190

Report, ... . eeee 197

Administrator General’s Bxll (thh an mstructwn,) .. .o 100

Report, ... .. een. 169

Arrcst on Mesne Process Blll (mth an mstructlon) .. 164

Report, ... . . . . ere. 169

Assam Compnny s Bill, . . . . e 101

Report, . . .e veee 152

Badges (Bombay) Blll (thh an mstruchon,) e e .. 191

Report, .. . . ve . veee 197

Banks Bill, e . . .. e .. 61

Report,.. .o .. .e o P b,

Banks’ Business Bill, (with an instruction,) . . .. 679

Report, ... . . . ee. 68O

Bormeo Commlssloner ] Bl" . .o .o . oAb

. . .. L. b,

Boundary Murks ( Madru) Bill, (with an instruction,) e .. 495

Report, .. . . .- e ee. BO2

Buildings (Bombay) Bill, (with an instruction,) .. . ..o 721

Report, .. .. .. . . coes 722

Calcutta Municipal Commissioncrs’ Bil, . e .. 85

Report, . . vese Hbe

Compenration for Accidental Doaths’ Bi . . . 175

Report, . . . . Lo 181

Copyper Currency (%ruts) Blll . . . .o 280

Report, vees S09

Cotton Free Imporm..on (N W. P, ) Bxll (mth an untructlon,) .. B30

Report, ... vers U4

Custors’ Bill, (Arracan, chu, Mutnban, and Tenuoenm ) .. 87

Report, . . .. cees B8

Customs (\hdm) Bxll (mt.\ an matructlon,) . . . Z(‘)’g
port, .., .e .o sowe 4

Dsmun-x-koh and other Dutncn’ Blll. . .e e .. B62

Report, .. ,e sv.. 878

District Moonsiffs (Mmlru) Bxll, (mth an mntruchon,) . .. 492

Report, .. . . cere 002

Electric Telegraph Bill, (vmh an mltuu'f.lon.) o .- .o 10l

Report, (with a rocommondation,) .. . eose 102

Continued, e . . . .. 10D

Report, . o . . veoe 106

Fmbnnkments Bill, (wuh an instrucuon,) . . .. 760

Adjourned, . . . . coue Z"“

Resumed, .. . . . e e 799

Reported, vees BUOO

Eumigration to 8t. Lucia lnd Grmuda Bdl (mth a mlt.ruct.mn,) . 7;‘;

. Roport, .. . vees .

Euforcemeut of Judgmoents Bill, (mth an mstnwhon,, . ) 8":

R-lpol't,., o LX) e X vs e



COMMIT’[‘EES or wroLe Councrr.

INDEX.

(Motions for —— and Reporta, )—( Continued.)

889

Evidence Bill, (with an instruction,) . e . 115

Report, . eees 126

Evidence Bill, (Mndms and Bombay) (wnth an mstructxon ) . 178

R(port, . . . eees 181

Fines and Magistratcs’ Procccdings Bxll . .o 72

Report, .. veve §b,

Government Savings Banks' Bxll (thh an mstructxon,) . . 678

Report, .. . . . veee 080

Governor General's Absenco Blll o . . o 141

Report, .. . . . veee 145

Indian Navy Deserters Bll], e e . ve . 126

Report, .. .. 138

Joint Polico Officers (Bombay) Bill, (mth an mstruct:on,) . . 101

Report, .. . . . weeee 197

Malabar Bills, (with mstmctlons,) e . “ - 78

Reports, . . cesees 0.

Mesno l’roﬁts Bill, (with nn msh’uctlon,) . . .. 189

Re Ort . .o ne veeses 197

Military Bazu.nrs (Mudras) Blll, .. . . . . 190

Repors, . .e . . eosess 197

Minors’ Educntlon Bill (Bcngal ) . . . . 82

Report, .. vese bo

Minors’ Education and Mamago (Mudras) Bill, (thh an mstructxon,) o 5?;

Report, . . . eves the

Mortgago-debts Bill, (with nn mstructlon,) o oer ?81

«Report, .. ee vesess D82

Naib Dm'ognhs Bnll, e o 42

Re port, ... s e vosr weenr e

Nazimn’s Bxll (wnth an mstrucuon) ?2

Report, e seseee (1A

Obscene Pubhcatlons Bill, (wnth an mutructlon,) . 848

Rop()n, e oee vee e eesese 0.

Ootacamund Sessions Court Blll e v e e 089

Report, .., o voenes 100

Pardons, &ec., Bill, ... oo e e 356

" Report, .. v esees . ggz
'enal .. o e .re

Scrutudo Blll . . L e

Ports Bill, (with an instmction,) . e 496

Adjourned, e e oo s eseee . 50?

Resumed, ... e ™, s os 505

Reported, e e e e cesess 530

Post Offico u.u - . "5&3

Rvport of progress, “ee sreres B0

Resumed, l & s er e vos “ 56

Reported, e e e . 57

Process of hxe( cution (Supn.mo Com'u) B, .. - 1’505

eport,.., " -

Railway Bl " ., e 57

Rej )()rt e ve veene b,

Real Acuons Bill, (wlth an lnstrucuan,) e w99

Re port, vee vee n wsssen lb..

Regular t\muals (Mudms) Bll] e oo e - 177

Re port, ... . v vaee 1.8

R“Kulntion X111, 1833 Amondment Bill . . ?I)l

Repo oo vese 10,

Balt Boarch (Nrt'W P.) Bll] (mth an mstructlon,) oo . ggg
ort, . .o .o se e

Baltpetro Fx?romtion Bill, (No L) . o . - 91

Report, | . . veve 10,

Saltpetro inportuuon Bill, (No 2,) o o . .o ggg
173 ort, . . “one

Siuall (,anu'(,ouru Bill, (wnth an instrucuou,) . o w379

Adjourned, e . . . ev.s 435

Resumd, ,, o . o .o .o 436

Adjourned, e .o . . N IX

chumcd' .. Ve . o ) o 460

Mjourncd, as vee o 100 cerene 476

’ Romumed, ,, v o oo e . 485

Reported, " P veeune 502
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INDEX.

Coumirters or wroLk Councru, (Motions for —— and Reports.)—( Continued.)

Cosmrrries, SkLecr—(Motions for

Standing Orders, ,,, we 61
Report, ... o o . B 1 L
Standing Orders, ... . e e e W 77
Report, ... e eeees . 78
Standing Ordcrs regarding the admxsslon of Strangcra, .. . 102
Report, . . e eveens ib.
Standing Orders Nos. 86 to 88 oee e 258
Report, .. ee ereese <209
Standing Orders regarding pubhcatxon of prmtod papers, .. .. 208
Report, ceeene 259
8tanding Order regarding admxssnon of ccrtmn prmlcgod pcrsons, e b
Report, ... . . ™ FOPPTTR !/ 8
Sugar Freo Importation BLU s & 60
Report, ... ; e ceees 61
Suppression of Rebellion in Becrbhoom, &e., Blll, ot . 871
Report,... . oe sernne 878
Torture (,omrmssxonen Bill, e «. 98, 100
Report, . et veeres b
Treasury Wnnants Bxll (thh an mstructlou,) . . 80
Report, .. ver .ee TP B
Usury Bill, (with an mstrnctxon,) . 680
Report e e IO /8
Writs of Exccutxon (‘luprcmo Court’s) Blll e 155
Report, .. . . . .e ve ib,
Written Judgments Bill, ...... .. e aeees . 69
Report, e . weees 10
and Roeports)

Abkarce Revenue (Calcutta and Madras) Bill, .. . ceee 122
Administrators Bill, ., e . . . .. 9
Report, ., ve oo 104
Administrator General’s Act (Court’s Dc-spatch rognrdmg—— ) .. 769
Report,.. . . ees. 811
Administrator General’s B]ll . .. . .. 40
Report, .. . .e . vees 154
Admiralty Draft Act, (Madras ) . . . .. 80
Report, .. . . . . eess 160
Affrays Bill, . . . . . T
Report,.. . . . . e 211
Ameens Bill, (Bengal,) v .. . . o 745
Arrest on Mesne Process Bill, . . . ceee 40
Report,.. e ve.. 154
Articles of War (Natlvo Army) Amendment lhll . .. 839
Assam Company’s Bill, . . . . 7
Report, .. . . . e 11
Attachment of Tenures Bill, .. . - . . 283
Badges Bill (Bombay,) .. .. .. - . vees 19
Report, .. .o . . . . 172
Banks Bill, . . . . . eeee 47
Report, .. . . . N .. 02
Banks’ Business Bill, . . . . vees 239
Report, .. . . . . 58
Rills of Lndmg Bill, .. Ve . V.. BIB
Boundary Marks Bill (Mtulma,) .. e . .. 166
Report, .. . . . . .. 363
Buildinge’ Bxll (Bombay,) .. . . . .. o904
rt, .. . . . . eee 117
Cattle Tmplu Project, .e .e e e .. 708
Chowkeydars Bill,.. . e L
Cognizance of Offcnces’ Blll, e . . . .. 693
R('mrt, . ' .o “ree 837
Compcnsation for Accidental Deaths Bill, v . o M
R('Port, oo e .o se e lb‘
Conservancy Bill, (Prexidency Towns, &c.,) .- . .. 762
Copper Currency (Straits) Bill, e . .o e T
Report, .. . .o .. 212
Cotton Frwlnportatwn (N.W. P B, .. o ::{

pO rt, . ‘e L4
Court of Wards Bill, (Bengal,) . e 713
Custorag’ Bill, (Arracan, Pegu, Marta®: w1 an( Tona. =-m;.. ) ;‘:

. lwpurt, . . . . e



ComMiTTrES, Seruer—(Motions for

INDEX. 891

and Reports. j—(Continued.)

Customs Bill, (Madras) - o 379
Report, .. . . . . vee 693
Descrtion of European Soldiers Bill, ,, . . .. 839
Destruction of Cattle (Bengal) Bill, .. eee. 761
District Moonsiffs (Madras) Bill, (with an instruction,) ... .. 107
Report, (preliminary,) . . .. veor 108

Report, . .. . . . .. 363

Electric Telegraph Bill, ., . . . veee 63
Report, .. . . . . e 97

Select Committee re-appointed, . . eee. 102

Report, .. . . o . .. 104
Lmbankment Bill, . . . ve. 069
Report, ... . o e 749
Emigration to 8t. Lucia and Grenada Bill, ... o e 363
Report, .., e e e e e 723
Enforcement of Judgments, (Bombay Government’s Communication) 542
Report, e 995
Enforcement of Judgments Bill, co - . - 670
Report, .., . e e o o 781
Establishment, ... e e e e eeens 39
Report, ... e oo e ee e 41

Evidence Bill, ... v eereee 44
Report, ... e e - e o 108

Evidence Bill, (Madras,) ... . e e e 62
Report, ... e - 1569

Excise Law, (Straits,) e 831
Firts Prevention (Calcutta) Bill, v 254
Gas Company’s Bill, - 670
Report, .. e .o e seses 837
Government Savings Banks Bill, o e 211
port, ... . .0 998
Guardianship of Minors Bill (Bengal,) PN 713
Indian Navy Descrters Bill, (with an instruction,) . 56
Report, ... . s 58

Indian Navy Descrters Bill, ... . e 74
:port, ... . 198

Inspector of Prisons Bill (Bombay,) ... o 779
Juint Police Officers Bill (Bombay,) ... e eenene 69
Report, ... oo e 172

Land for Public Works, ... e eeees . 779
Land for Public Works Bill (Bombay,) ... s ™ e 831
Report, ... s vee oo e reanee 749

Land Rovenue Bill (Mudras,) ... e oo . 762
Law §further improvement) Bill, . e reeees 63
Law (general improvement) Bill, (with instructions,) ... e 44
R"Pm‘t; s coe e o v eeeas . 47

Lighting (Calcutta) Bill, . . ve . .. 670
Limitation Bilt, .. . .e . . weee 611
Malabar Outrages and Arms’ Bills, . .. . . 91
Reports, . . . . eeee 69

Marine Projects of Law, .. v . .. . 37
Report submitting Port Bill, . Cee ceee 19
Mecerasdars Bill, (with instructions,) .. . ve - B
Musno Profits Bill, . . . . ceere 4
. Report, .. . . " . .. 154
Minors’ Kducation Bill, (Bengal,) -« . . ere. 50
Report, ... e 79

Minors’ Education and Marriage Bill, (Madras,} ceeee 175
Repor von ves R £1)

Mofussil Municipnl Law, ... e vee ver seneee 239
Mnrtgago-dobu’ Bil, - "o o . 105
Report, ... o " o or e 536
Municipal Projects of Law, .. e e .. B2
. Reporta subiitting Conscrvancy and Police Bills, ceeres 723
Municipal Taxos Bill (Bombay,) ee oo 704
Nazims Bill, - - o seeen 53
Repart, .. oo . e we 79

Onths and Aftirmations, . ces e, 43
Obscene Publications® Bill, ... o HO7
. s BlY

Report, .., vee
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CommirrEES, SELECT—(Motions for and Reports.)—( Continued) .

Qotacamund Sessions Court Draft Act, . w89
Report., ... oenes 107
Ootacamund Sessxons Court Bl“ e 115
Report, .. o e vereee D44
Patents, ... e 42
Report, ... oreees 543
Patents Bill, T e e 612
Yenal Code, . . e e verene 30
Report on ‘the Court’s Despatch, 42

Report on Draft Act regarding ncttlcm 'nt of Dlsputos bc-
twoen Master and Servant, . - weens D08
Penal Recognizances Bill, .., oA e e 72
Report, ... e 241
Pcnal Recognizances Bill, ... . 283
Penal Scrvitude Bill, oo oo e verees 239
Report, ... . 536
Pending Business, ... voe cerves 34
Report, ... voe e e 37
Police Bill, (Preaxdcncy Towns, &c ,). . oo vever 762
Port Bill, ... e e e U1
Report, . conres 361
Post Oﬂicc Act (Strmts commumcatlon on 2) e 95
Reoport, e e ees e ee sesnns 246
Post Office Bxll e 38
llcpol't' ver vee a s eer woaar 47
Pre-emption Law, ... e e 15
Process of Execution Bill, ... . e e 16
Report, ... oo e 139
Railway Bill, e 38
Report, ... w49
Real Actions Bill, e ves e e cwones DD
Report, ... roe . ee o e O
Registration of Deeroes Bill, wees 06
Regular Appeals Bill (Mudras,) oo e e e 02
ort, oo e verees 169
Hale of Lun(‘: by Executors Bill (Strmu,) . v 738
Hale of Undcr-Tenures Bill, (Bcngal) oo orene. 833
Salt Scarch (N. W, P.) Bill, e 535
Report. oo oo o verees 811
Small Cause Courts (\Ioﬁlaml) Bill, ... e 73
Report, ... - . o o ereeee 260
Btanding Orders, ... e oo we 3t
Report, . o .o e ceree 36
Appomtul pormnnently, e 64
Straits Government’s Communication regarding Smgapom l’ubllc cho, 183
Tenasserim and Arracan Bill, ... e v «w 66
Trial of State Offences Bill, vernes 879
Transportation of European Convicts (l’apcra rdntmg (o=} ... 85
. Report,... e o venne 199
Treasury Warrants' Bill, e e e D8
Roport, ... e ee voe e cnes 17
Uy Bill, ... w211
Report, ... . v vereee 908
Usury Laws, e e oo o .or e 43
Report, . vor "o i veerss 184
Warchousing (Mulru) Bxll (with on instruction,) . o 92
port, . v e oo . sesnes D43
Writs of Executs n Bill, v e e er e 63
Report,... . o o vreves 139
Written Judgments Lill, o e o o we B0
Report, ... v o . vrere 606

CoMPRNSATION FUR ACCIDENTAL Du'ﬂu Btu..

Read 1%, .. . . . 50
Read 2° nnd rcfcrrcd to 8¢ luct \.nmmlttoo, . o vees 04
Report of Sclect Committeo prese.tod,.. . . .. 154
Committen of whole Council, . . . ve e :g-’;

It rted, ‘e .o Y] » .o . L)
lms" . . . . . 20113

1 e e .. 21

Mosscnge 263

Assnt of the bovurnur (n.m.ml, . o o ciee



INDEX.,

CoNsrRVANCY OF PRRSIDENCY TowNs AND STRAITS SETTLRMENTS.

Corren Cunnkncy (Straits) Bior.
Read 1°, ..
Read 2° and referred "to Scloct Committce,
Petitions presented, ..
Communication from Straits Govornmmt repor
Motion to print Petitions,

ted

(See Municipal.)

Singapore Resident (,ouncxllor’.s letter rcported and refemsd to Seloct

Committee, .
Singapore Inhabitants I‘ctmon prcsentcd
Petition referred to Select Committes,
Report of Bclect Committeo presented, ..
Committec of whole postponed, o

¢ Committeo of whole Council, ., o
Reported, . o .
R(.‘xld 30 .. ve e e
Mcssengcr, o

Assent of the Govcmor Gencml.
Corron Frew IMponTATION (North Western Provinces) Bivt.

Read 1°, . . .o
Read 2° .e .
Referred to Select Comm:ttee, .
Roport of Soloct Committee presented, .
Committeo of whole Council, ‘e
Reported, .. . . .
Read 3°, ve e .
Messenger, - e

Assent of the Govemor General, o
Count or WaRbs (Bengal) BiLt.

Read 19, .. e e e
Read 2°, .
Referred to Select Commxttec, .

Curns, Mu. B. e (Member for Bengal.) .
Abkarreo Revenue (Calcutta and Madras) Bill,
Amcens Bill (Bengal,) o o
Cattle Trespass,

Court of Wards and guu‘dlnn'!hlp of Mmors Bllls,

District Moonsiffs (Madras) Bill, .
Embankment Bill, .. e .
Gas Company’s Bill,
Lighting (Cnlcutta) Bill,.. 538, 596, 6
Municipal Taxes (Bombay) Bill, .
Ports Bill, .. .
Bale of Land for Arrears of Rcvenuc, o
Balo of Under-Tenures,
S8mall Cause Courts Bill, 423,
8""‘"\"- See Land Bill (Rombay.)
UsTOMs BiLy, ( Arracan, I’egu, Murtaban, and Tenasserim.)
Read 1°
Read 2° 'nnd refcrrcd to Sclcct Commltteo»

Report of Seloct Committeo proscnted, oo
Committeo of whole Council, .. . .
Reported, . o . i
Re-committed, . . . o
Reported, . . . .
Rend 3°, ,, . . .o .
Messenger, oo i

) Assent of tho Govcmor Gencml. . .

Cuwroms (Madras) Bt (For amending Act VI. 1844.)

First reuding postponcd, o (] i
Read 19, .

Read 2* and roferred to Select Committec,
Report of Solect Commiltee presonted,

Committee of wholo Council, .. .
Reported, i . .
Read 3°, .. .. v
Mesmenger, e
Asseut of the (auvauor (.u.uuul, .

™

.o

.. 766,
e 6153,

26, 643, 615, 651, 652,

se ee

e

428 446, 454, 461, 402, 467, 488,

893

69
73
96
ib.
97

106
139
156
212

. 245
. 289

309
321

. 328

534

706

Y

ib.
811
830

ib.
837
810
841

672
707
713

.. 714

531,
611,

767,
617,
653,
701,
500,

738,
490,

..
ss e
X3

743
708
072

. 494

768
624
667
702
501

. 833

797
492

39
45
84
87
88
92
93
95
ib.
ib.

246
329
379
693
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. INDEX,

D.

Damun-1-Kon AND oTHER Distmicrs BriL.
Read 1°, . .. . .eo. 812
Standing Orders luspendcd, .o . .o . . 846
Read 29, . .. e . .o 8062
Committee of whole Councll, . . . .. P X
Reported, . . . o . veso 878
Read 39, .. e .o . e . ..o b
Messenger, e ’e e A /X
Assent of the Gov.,rnor General . . . .. 880

Dkcnres. See Regisiration of ——— Bill.
v Execution of s——— Bill ( Bombay ).
Distaicr Dawks (Bengal.)

DistricT Mooxsir¥s BiLL (Madras).

Papers from the Home Department reported, .. . cees 73
Extract of a Despatch from Court reported, 77
Agra Government’s application for a copy of the project of law relahng
to ——, reported, . . .o b,
Motion to comply with the ubove Apphwnon, .. .. eees 78
1°, . . . . . ees 90
Withdrawn, . . . . .. - 99
New Bill read 1°, .. vese 104
Read 2° and referred to Select Commlme (with an mltruct:on,) . 107
Preliminary Report of Sclect Committeo presented, . .ese 108
Report adopted, and Bill (as amended) to bo published, 133
Petition of District Moonsiff of Ellore and Draft Bill, referred to
Sclect Committeo, . . . . vee 286.
Report of Seloct Committee presented, . o . . 363
Committee of whole Council postponcd, . o veee 476
Committee of whole Council,.. e . . .. 492
Reported, . . e .o . eese 502
Read 3°, .. e . . . . .o 505
Messenger, . . v vess 530
Assent of the Governor Genernl . . . . 682
District Moonsirrs’ EstanLisumexts (Mudras).
Petition of Vudlamunnaty Venkatachellem presented, . o 763
Petition to be printed, oo . . . o 764

Divisions or Tax CouNciL,

Divorcs.

Domix, Hon, J.

On the Motion for the scoond reading of the Goods and Chattels Bill, 51
On the motion for the second reading of the Indian Navy Descnen .
Bill, ... ves 56
On the Motion for a new Soctlon in the “Written J ndgmcnta Bxll, weeee 70
On the Motion for the withdrawal of the Motion for the third rcading
of the Written Judgments’ Bill, v 72
On the Motion for referring Petition of Dritish lndmn A.ssomatlon to
Standing Orders Committeo with instructions to prepare Standing
Orders regarding the admission of Strangers, veeres 80
On the Motion for the second reading of the Madras Wnn houmng Bill, 01
On a proposed addition to Bection IV of the Torture Commissioners

(Madras) Bill, ... 98
On the Motion to omit Section V of Wnttcn J udgm(.ntl Bill on re
committal, 101
On the fourth Standing Order pmposcd hy tho Standmg Orders
Committee concerning the admission of Strangers, .. cenne 102
On Motion for re-committal of Bombay Badges Bill, . 208
On Motion for second reading of Mofussil Munlcipal (Be ngal) "
Bill, ... verer 2
On Mr. Allen’s Amcndment in Sccuon I of tho Small Luuw Courw 6
Bill,... .. o 42
On Sir James Colvile’s Amendme’nt in ‘)ection C‘{ Cluuo 4 of Small
Cause Courts Bill, creeee 473
On Mr, Allen’s Amondment iu beouon Vlll af the Mmlm Distnct
Moonsiffs Bill, ... . 495
On Mr. Peacock’s Amendmmt in Hewon Vi Chuse 11 of l'om Bxll 197
()n the Schedule of the Ports Bill, ... weee D30
On Motion for socond reading of Calcutte Lxghung Bdl, creene w. 670
Petition of Mr. T. Stovenson presented,. . e . .. 49
A.

Adjournuknt of the Council, . .. e cees 162



INDEX
Dun.m, Hon 1. A. (Continned.)
Administrator Genceral’s Bill, .. e e . .. 104
Copper Currency Bill, (Straits,) .. .- ee s 306
Governor General’s Absonce Bill, . . 109, 112, 143
Lighting (Caleutta) Bill, .. . . ee.. 663
Saltpetre Exportation Bill, .. . . .. .. 810
E.
’
FsrerMmunT or Occuriers or Lanns,  See Attackment of Tenures Bill,
Bricrric Teuioraen B, :
Read 14, . . .. 54
Rend 2" amended, nnd rcfcmd to %lcct Commlttco, e eese 63
Teport of Seleet Committoo presented, .. . . 97
Committee of whole Council, . . . . 101
Reported (with o recommendation,) .. . . . 102
Referred to Sclect Committee, - vees 10,
Report of Select Committee prcucnwd and rcad, . . ., 104
Cowmittee of whole Council, . . . .. 105
Reported, .. . . . oo e .. 106
Read 3°, e . . . 107
Mossonger, . . ib.
Assent of the Governor Gcnu'al . . ib
Eviorr, MR, D.—(Member for Madrus.)
Boundary Marks Bill, (Madras,) .. . . . 10?
. Compencation for Accidental Denths Bill, . . 175
Conservancy Rill,. . . . 723, 7"?
Customs Bill (Madras,) .e e . . 3200
Damun-i-koh and other Dlstru-ts Bill, .- . ... 807
Disputes between Masters and Servants, . .. .. 908
District Moonsiffs Bill (Madras,) .. . . e 494
ividence Bill (Madras and Bombay,) .. . .. 178, 179, 1?8
Gas Company’s Bill, .. " . . . - 621
Indian Navy Desertors Bill, o o esre 136
Land Revenue Bill (Madras,) o 739, 761
Lands for Public Works Bill (Bombny,) . .. eees 372
Mnlntar? Bazars Bill (Madras,) . . - 191
Minors’ Education and Marringe Bill (Madma,) . e 239
Municipal Taxes Bill (Bombay,) . .. 693, 702
% Ootacamund Seasions Court Bill, .. . R ;09
Penal Recognizances Bill, .. . .. 251, 265, 278
Police Bill, . .. . . . ;:15;
),
,'{,’ﬂ"‘,’,‘;';f Conservancy Committs, .. .. 803, 815, 816, 830
8mall Cause Courts lhll 422, 427, 'Ml 445, 449, 461, 464, 465, gg(l)
Stamps Bill (Bombay,) e . . 202
Usury Bill, . o " uss
B Waurchousing Bill (Madru,) . o . 9
“MEANKMENT Bnu-—(li’mgal)
Read 19, . e 08
;fuul 2° and re fcrrcd to Sclcct Comfmlttt‘loi titeor . sg
ctition of Joykissen Mookerjee referred to ditto, "
Petition of thoymmc praying to be heard by Counsel referred to Stand- 84
ing Orders Committee, .. .
thn‘flmg Orders Committee’s chort on tho above l“‘"“o“ prcscnml, gg
llsllvport adopted, .. 8l C tt'o'o . . T g
r. Pescock added to OCt omittee, .
Horro Coomar Tagord’s petition referred to Selert Commltt.uo , . go
Petition of British Indian Association referred to Beloct Comm ttco, e 0-:
M, Curric addod to Select Committee, .. . oo '7’49
Report of Select Committeo presented, .. . " L. 765
Committee of whole Council, . . . o 768
Adjourncd, ve v .. oe .t .. ;99
Resunwd, .. o . . °* oo 800
Reported, . ve . .. . i . 814
RLM 30 .. ve . . . LR Y 817
Mcucngvr, . .- * . g8
EMianarioy, Awent of tho Governor General, - . . .
Putition from New South Walos prosented, .. " e 78

Petition to by printed,

r OA
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EMicnratioN.~(Continued.)
Draft Act and Papers from Madras Government regarding Emigrant

Vessels, reported, . . .. .o ee
Papers referred to Marine Commlttoc, . . . .. 80
EMiGrATION TO BT. LuciA AND GRENADA.
Court’s Depatch reported, .. . o . Tiees 287
Read 1°, .. . e . . .. 316
Read 2°, . . . eese 344
Referred to Select Commxttee, o e . .. 363
Report of Sclect Committee postponed, .. . eeee 720
Report presented, .. . . . e T 723
Committee of whole Council, . . . N EY
Reported,. . . . .o EET . . th
Read 3°,. . o e . . vess 101
Messcnger, o v .. 762
Assent of the Governor Guneral o . %o eese 817

EsrasLisHMENT. OFFICE
Communication to Governor General in Council to provide —— .. 36
Governor General in Council invites suggestions respecting ——— .. 37

Select Committee appointed, .. . . . . 39
Report of Select Committee presented, . . oee 41
Motion to consider Report, ., . .. b,
Report submitted to the Governor Genoml in Councxl . vese 43
Messenger, . . . . . o Hb,
Sanctioned, . . 46
Communication to Govemor General i m Councxl rogardmg appo;ntment
of an Oflicial Reporter and a Door-kecper, .. . . 103
Evivknce.
* Petition of Bancoorah Inhabitants for repeal of Act XIX. 1853,
presented, .e eee 42
Petition of Sarun Rajahs for modification of samo Act, prcscnted, .. 61
Petition of Sarun Zemindars on same subject prescated, eees 62

Bombay Government’s communication regarding extension of Act
to Bombay, referred to Sclect Committec on the Madras Evidenco Bill, 90
Petition of Golam Botool regarding amendment of Act, presented, 157
Evivence Biev—(For the further Inprovement of the Law of Evidence.)

Read 1° . . cees 38
Read 2° and referred to Select Commltteo, o . . 44
Report of Select Committee preseuted, o . eees 108
Committee of whole Council, . o . . 115
Reported, e . .. . e .
Read 3%, .. ve . . . . 145
Messenger, . . v eeee 1b,
Assent of the Governor General, 153

Eviprnce Biui—(7o amend the Law of Evidence in the Civil Courts q/'llle Eall
India Company, in Madras and Bombay,)

Read 1° . . . . . veee 04
Read 2° . o . .. b8
Referred to Sclect Cnmmlttoe, ee.. 02
Bombay Government’s commiunication referred to Seloct Committoe,.. 90
Report of Sclect Committoo presented, o o eero 150
Committee of whole Council, e o . .. 178
Reported, . . . . e eees 181
Re-committed, . . . . . .. 187
Reported, v . . e . cooo 189
Read 3° . . . . . o i
Mensenger, . . . veee 197
Asseut of the Governor Goneml, . . . . 262
Excisk Law (Straits).
Communication from Straits Government reported, . . 310
Communication referred to Select Committee, ., . 831
Extract from the Procecdings of the Finansial I)cpnrtmcnt referrod to
Belect Committee, ., . . ee . .. 836
Exzcvrion or Dxcares Bivt ( Bombay ).
First ronding postponed,  * .. . . . .. 287

Exxcutons, See Administrators Bill,
» Sale of Lands by Bill (Straits).
F.

Pinxs AND MacisTRATEY ProcEDINGS Bin—(Repealof law relaling fo cevluin con-
vicdions in cases of Diritish subjects.)
Madras Goverument's Communication reported, eres 08




-INDEX,

Fines AND Mac1sTRATES' Procrenings BioL—( Repeal of law relating lo cerlain con-

victions in cases of British subjects. )—( Continued )

Mndras Government’s Communication reported, .. .
Communication to be printed,,. . . .
Committee of whole Council pestponed, o oo
Committee of whole Council, .. e .
Reported, . . .. . .
Read 3°, ... . . e e -
Messenger, . . . . .
, Assont, of the Governor General, . .. e
Finry Prevenvion (Caleutta) Birr,
Read 1°,, e .e . .e .
Read 2° and referred to Belect Committec, .

Petition of British Indian Association referred to ditto," ..
L]

G.
Gas (Oriental) CompaNy’s Bire.
Read 19, ... e . o e ee
Read 2°, ...
Referred to Sclect Committee,
Mr. Grmt added to ditto, voe
Report of Select Committee presented,
. Committee of whole postponed, e
Gan.  See Lighting ( Caleutta) Bill.
Goovs aND CuarTerLs B, (Sale of in markel overt.)
Read 19, ., . L .
Thrgwn out, . . o o .o
GovkrrNon GuNr.n/u,.w '
Minute by the ——, . . o .
Minute and other papers laid upon the table, .. o
Absence of the e from Council, explained, .
Address of the on his leaving the Presidency, .

......

se 0o

Communication from Privato Secretary to the ———— forwardin
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68
1.
ih.
72
ib.
74
ib.
ib,

241

254
479

595

. 614

670

. 681

837
878

55
54

1
34
108
127

Rules, Orders, &c., of the House of Commons, reported, e ggg
Vote of thanks passed for the above, .. o . 840
, Absenco of the from Council, explained, .t weee 8
(fovERNOR GENRKAL'S AnsENck BILL. 109
¢ First rending postponed, . . . St i and
Message of the Governor Genersl, snd Resolution brought in an .
read, and ordered to be printed, .. . . e e
Read 10, . . . e 't ' * 141
Read 2°, i e . b " : ib
Btanding Orders suspended, .. . . - . :b'
Committee of whole Council, e o ** e 145
Reported, .. .. e soe e . i
[ R“Mjao' .o .o o LR} LR LIS 'b.
Messenger, . . . . °* . lg.i
. Assont of the Governor General, e .. ° o
Geant, 1on, J. P, cceem 163, 164
ll:dminiltutm General's Bill, . ' T 27(‘)' 232
firays Bill (Ben . o ‘s T ’
By ((mmﬁ}).) . LT e, eg, 104, 197, 208, 209
Boundary Mark’s Bill (Madras,) . " o a8
Bulildinga Bill (Bombay,) .. - . " T 249
Caleutta Canals, . . .. T " 8,
Copper Currency Bill, (Strits,) .. .. 245, 289, 303, 308, g:g
Damun.i-koh and other Districts’ Bill, .. v o - 36
Ewigeation to St. Lucis and Grenads Bill, . * RST
Evidence Bill (Mndras and Bombay,) .. " " T
tiovernor Ceneral's Absence Hill, .. . * 130, 136
Indisn Navy Deserters’ Bill, .. . " "* 591, 593, 597
Lighting (Calcutta) Bill, .- " . LT e
Marine Projects, .. .o . . . 160 19t
Murringe of indoo Widoms” Bill, . " 158, 159, 183, 212, 234
ofusil Municipal Law, o . i y ittoc
Motion to refer rwo points of order to the Btanding Orders %2?111;530 161
for Report, . e . * B ’ 702
Munlcipal Taxes Bill (Bombay,) RO 1
Penal Recognixsuces Bill. .. 501, 508, 514, 527, 563, 671, 580, 586

Ports BilY, ., 497, 499, s Kk
I Y
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Graxny, lox, J. P.—(Continyed. )

Port-Dues, . .. B804, 815, 831
Sales of Land for lrrean o( Revenue, . . . 834, 851
Salt Search Bill (N. W, P.)) . . .o e, 484
Saltpetre Exportation Bill, .. . ve .. 809
Small Cause Courts Bill, ., 349, 431, 434, 442, 446, 449,
450, 463, 464, 471, 474, 475
Standing Orders, .. .e ve e .o 258, 259
GuARDIANSHIP or MiNors’ BiLy {Bengal).
Read 1°, e . .. . o e fif2
Read 2.. . . . .. J079Q
Referred to Seloct Lommlttee, [ B . ceee 113 9
L
INnuw Navy Drserters Bt
Draft Act from Bombay Governnient reported, .. . eene 41
First reading post.pouud .. . . . .o 4i
Read 1° .. 47
Read 29, amended and referred to Seloct Committce (mth an instruc-
tion.) .. . .o .o 56
Report of Select Committce prescnted . . cees 98
Withdrawn, .o L . .. 62
First reading of new Bnll poatponed. e .. .e vees 69
Read 1° . .o oo 71
Rend 2° and r«,forred t.o Seloct Comm:ttee, .. veee 14
Communication from Commander-in-Chief, Indian Navy. referrad to
Select Committes, . . . . 97
Report of Select Committac preunted - vt vee. 108
Commiittee of whole Council, . . . e .. 126
Reported, v . e .o . veee 138
Read 3° .. . .o . . . )
Messenger, .. . . veee Sb.
Assent of the Govornor (xeneral ve e . . 154
Inuerivance, Law of .
Communication from Straits Government reported, . eeoe 104
J.

JatLs—~— See Prisons.
JoinT Poricg Orrickrs ( Rombay) BirL-—8se Police.

JubGMENTR, ENPORCEKMENT OF
Bombay Government” s cummunication to be printed, . .. 327
Communication relerred to Select Convnittee, .., . veor 2
Report of Beloct Committee and Bill prcu-nu'd. . . .. 09h
Bill read 1°, . .. . . .. vers 999
Read 29, .. . . .. 614
Re ferrcd to Nelect (,ommltwe. . . .. ee.. 670
Report of Select Committee presented, .. . .e .o 781
Committae of whole Council, . . . .. BID
Reported, ., . . e e . .. db.
Read 3°, . . .. .. e ... BB
Messenger,. . .. o e .. B35
Assent of the Governor Gc.nerul .. . . eees 811

K. .

KooLin Porygamy—8es Marriages of Hindoos.

KUMAON, CRIMINAL JURTICE IN
Agra Government's commumcnuon reported, .. .. .. 62

L.

LaNp—See Sales of Jor arrears of Revenve.

Lanp Customs BiLe (Bombay.)
Read 1°, . . . . .o s 816

Lanp RlVlNUl BiL (Madras.)
Resd 7, .. . . . . . .. 739

2, . . . veer 199

Rcfcrnd to &th‘Commltlae... . . o .. 762

Laxon, See Sale of by Executors (Straits) Bill.

Laxps ror Pusric Works. 179

Sclect Committee appoiuted, ves .
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Lanps vor Ponric Works BiLt (Bombay.)

Read 1°, , e . v . . .. 318
Withdrawn, . . . . .. veee 379
Now Bill read 10, . . . .. . .. 436
Read 2°, . e . . .e vers 505
Referred to Select Committee, . 531

Petition of Bombay Association referred to Select Committes, ... ¢71
Bombay Government's commuuication referred to Select Comumittee,.. 718

Report of Seleet Committee presented, . o veee 749
LANGuAGE oF Jubiciat Drciuions—See Writlen Jugdments Bill,
Law (General Improvement) BiLw, ’
Read 19, o e . . o eees 38
Read 2°,.and referred to Select Committee, e . . 44
Report of Select Committee presented, v . voee 47
Aviended, .. .. ‘e .o . . o 49
Law. 8urrkmk Courrs—(Further Improvement) BiLL.
Read 10, - . . ve . e eese 52
Read 29, |, . . . .. . - 63
Referred to Select Committee, . . . e we 1b,
LeGryr, Mg. D, W.——(Member for Bombay.) '
, Articles of War Amendment Bill, . . . o 811
Buildings’ Bill (Bombay,) ve . .. 364, 477, 478, 502
Damun-i-koh and other Districts’ Bill, e . .e.. 868
Desertion of European Soldiers’ Bill, .. . . .. 812
Dintrict Moonsitfs’ Bill (Madras,) .. . o eoes 493
Enforcement of Judgments’ Bill, . TR -+ 399
Gas Company’s Bill, . o o o e es 621
Inspector of Frisons’ Bill !()Bor)nbay,) e . . g:?
Land Customs’ Bill (Bombay, . . e . 846
Lands for Public W(Srh’ Bill (Bombay,) o 318, 363, 379, 436, 749
Lizhfing (Calentta) Bill, .. .. . . ees. 665
Limitation Bil), . i) " . . . . g;g
Marriago of Hindoo Widows’ Bill, .. . .e cree
Muni(.:ii%nl Taxes’ Bill (Bombay,) . . s 683, 6‘96
ot Cone B " sa, dis, 424,426, 427, 140, 41,
Small il .o ) ” N ’ ’ b ’
Al Cuuse Courts Bill, 441, 455, 456, 457, 458, 460, 463,

404, 466, 465, 473
we 287, 341

Stamps Bill (Bombs e e .
Learsrarive CoUNClL.p ( )
Opened, .. . . . . . . :;i
Transfer of business to -—-—;—.p ey . e seee
Open Meetings of . See Pelitions,
A(Ej(mrncd f'orxs the Governor General’s assent to the Pust Office and 50
Railway Bills, e e . . . . o,
Adjourned from 23rd September to 7th October 1854, cove 7
Adjournad for tho Governor General's assent to the Saltpetre Exporta- 03
tion Bull, ., v . . .e . .
Adjourned for the Government General's assent fo tho Electric 167
‘Telegraphs Bill, .. e e e e
Adjourned from 23rd December 1854 to }.'fth January 1855, e o8
Adjourned to Friday, 2nd February, at Lo clock p. M., . 231
Adjourned from 31st March to 11{th April, . . B o
Adjourned from 13th October to 10th November, L veee 8:;0
Adjourned from 22nd December to 15th J.anuury 1836, ..
Liantirey o PARTNKRS BiLL. 763
1 Firat reading postponed,. .. e . . .
LGUTING (Calcuﬂa) BiLe . a7
Read 19, ,, e e .. o . " v il
Cortain papers to be called for from Bengal Government, e e 44
Necond reading portponed, .. .. o . . oo
Read 29, . .. . e o . S
Beferred to Select Committee, .. ) . . . . A
Mr. Grant added te Sclect Commitice, “-, Select b.ommittee, " oo

Petition of British Indian Association reforred 3 .
Poition of Calcutia rato-payers, &c. referred to Belect Committee.. . 731,
"otition of Mahomodsu Association referred to Sclect Conunittee, ., 813

’ LW'TATIDN or Suim Biys., sese D37
Yirst reading jostponed, .. *, o - o 144
Read 19, |, . o ' vor PR 11

Clerical error cormrtnld, and Bill read 2°, o . o
Referrad to Select Commiltes, ... iq',-.rrcd o Select Comuitice, .. 764

Madras Goverument’s comsmunication r
. A
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LimiratioN or Svtrs Bivs.—( Continued )

Bombay Government’s communication referred to Select Commltwe, 816
Sir Arthur Buller added to Select Committeo, ... veee.e 849
Tow, Hon. MaJoR GENERAL J,~——
Ports Bill,.. vee e v e . D18
Small Cause Courts Blll e veares 450
M.
MADRAS ADMIRALTY. See Admirally.
Reaping RooM. ,, Reading loom (Madras.)
MaciSTRATES. See Finer and Magistrates Proceedings Bill,
—— ,» Cognizance of Offences Bill.
MaLaBar OUTRAGES AND ARMS BiLrs.
Committee of whole postponed, . . . T Y
Referred to Select Committee, . . . 1
Report of Sclect Committee prcsenud . . eees 09
Committee of whole Council, .. . . . . 78
Reported, . . . o v N
Read 3° .o . .. . . 79
Messenger, . . . N E
Assent of the Governor Gencral . . L 81
Markr, Mg A, (Member for Bombay.)
Bombay Badges Bill, . . . 197, 207, 209
Indian Navy Deserters Bill, .. . . veoe 128, 131
Marink ProJxcrs oF Law.
Referred to 8clect Committec, e o eeeees 37
Report submitting Ports Bill presented we 79
Mr. Malet added to Select Committee, 80
Madras Draft Act and Papers regarding F‘n;lgrant Vcssds referred to
Select Committee, ib.
Draft Act regarding rogutratnon of (,outmg Vesaels (Bombay) nnd
correspondence referred to Seleet Committee, ... ... 83
Two Draft Acts from tho Straits Government r(‘gardmg Culwms Re-
gistry and Port Regulations referred to Sclect Commiittee, 9t
Correspondence with Bengal Government regarding registration of
Lascar Crews and Forcign Vessels referred to Sclect Committee, .. .. 157
Mr. LeGeyt added to Select Committee, . 283
Court’s Despatch regarding mensurement and regntry of slnppmg
referred to Select Commiittee, esves 436
Merchant 8hipping Act and Instructions reportod o 671
Mr. Peacock added to Sclect Committee, wmeres 691
Madras Government’s communication and formcr papcrn regarding
Merchant Shipping Act referred to Select Committee, .. e 692
Bombay Government’s communication on the subject of regulating -
Steam Navigation and the Boats and Lights to be carricd by vessels,
referred to Select Committee, voe . eees 833
Magriacs or Hinpoo Winows Bicr. +
Petition of Bengal Hindoo Inbabitants and Draft Act to be printed, ... 738€ v
First reading postponed, ... . verees 761 O
Read 1°, e 781
Petition of Poonah Inhabitants to he prmted, . o weeer OO R
Petition of Kishnaghur Inlabitants to be printed, e . 836 7
Petition of Calcutta Missionary Conference to be printed, veeses 801
Marriacks. -
Court’s Dospatch and Papers regarding——in Indis, reported, e 179 %
Papers regarding celebration of between Christiaus in India, o
in the absonce of a Marriage Registrar, to be printed, ... were 180
(See Madras Minors Kducation and Marriaye Lill.) ot
Maxriacks or Hinnoos, .
Petition against Koolin Polygamy, prosented, ... senres 982
Petition to be printed, v . 593
Petition of Burrisaul and Furroodpom Inlnlntants on samo |ubjoct.
713
presented, e . 0o s . sossee
Petition to be printed, v v e v we 17
Mastea axD Bxrvant.  Selllement qf disputes belireen—
Mulras Government's Communication and Draft Bill referred to Penal 27
Codo Committee (with an instruction,) o e, 3;5
Report of the Pensl Code Commitlce prescnted, . coes D
Mxxnaspars BiLL (lfmnlmy,) . 47
Ruead e sen ] ceseer L,
Refernd to Scloct (,onumm-c with mltructlouu, ver e oo 2,;’:

ul'. h)(lcy‘ added to bck‘ﬂ Wmmllkc, see oo (LI
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Petition of British Indian Association, presented, veees 40
Petition to be considered by Committee of whole Council, e 41
Consideration postponed, ... e o oo veree 45
Ditto ditto ditto, ... e v e - e 56
Ditto ditto ditto, ... ceees 64
Petition rcferred to Standing Orders Committee, with instructions
to preparc nccessary Standing Orders, .. 88
Report of the Stunding Orders Committee and Standing Orders regard.
ing admission of Strangers presented and ordered to be printed, .. .. 94
Commiittee of whole Council, ,. e v .. e 102
Reported, e . . oo e eere ih,
Adopted, ... . .. . e . .. 103
Submitted to the Governor General in Council, veeees 10,
Motion to publish, ... 0o o 108
MuMBKRS,
8ir L. Peel, Sir J. Colvile, and Mr. Mills sworn, v veee. 33
Mr. Lliott, Mr. Malet, and Mr. Allen sworn, ... e e 35
Mr, LoGeyt sworn, es e es vee o0 264
Mr. Mills’ letter of resignation reported, e 286
, Mr. Currie sworn, ... e e Vee e seeve. 364
Sir A. Buller swomn, ee e 840
MuircHANT Smireing Acr.
and papers reported, veeee 671
. Madras Government’s communication and abuve papers referred to
Marine Committes, e e s o ... 692
MusNk Process.  See Arrost one————DBill,
MusNg ProriTs Biv,
- Read 1° . . e . . veees 90
Read 2° and referred to Select Committee, .e . o 54
Report of Helect Committee presonted, . e veos 154
Committee of whole Council postponed, . ‘e . 175
Committeo of whole Council, . . e cees 189
Reported, . . . . .o .. 197
Read 3° . . o . . e 205
Monsenger, .e .. e . . . 211
Assont of the Governor General, .. . o eone 202
hhﬂlﬂl\(;ug, B
No. 1. Appointment of Clerk of Council, .. . cees 37
» 2. Ditto of Clerk Assistant, .. . . - 3
»» 3. HEstablishment sanctioned, .. e . eere 46
» 4. Assent to Borneo Commissioners Bill, .. . . ;48
» 5 »  » Naib Daroguhs Bill, . e vees B1
”» 6. ”» ”» Post Office lhll, .o .. . .o 99
w 7 w  Railway Bill, .. e . veas 69
s» 8. »  » Sugar Importation Bill, e . o (:m
» » s Regulation XIIEL 1833 Amendment Bill, .... b
» 10, »» ,» Banks Bill, . . e e ib.
» 11, With Resolution as to Messages from the Governor General
in Council, . .e . eeee 67
» 12, Assent to Fines and Magistrates’ Proceedings Bill, e
w 13, w3 Malabar Onutrages Bill, .. . .o 81
o M0, . Arms Bill, .o . o W,
» 10, »» s Treasury Warrants Bill, .. .. veee 83
» 16, » s Minors Education Bill (Bongal,) . .. 86
o 172, w  » Nnzims Bill, .o e [ ee e ib.
» 18, w s Caleutta Municipal Commissioners Bill, witha
remark by the Governor General, ., .. B89
» 19, ,, ,, Haltpetro Exportation Bill, .. . vees 9?
» 20, »w oo Pegu e Customs Bill, .. .o oo 9:’
» 21, N Real Actions Bi",. .. .o e oo ]!).i
» 22, w  » Torture Commissioners Bill,.. . . b,
» 23, »»  » Written Judgmenta Bill, .. . seee 106
w 24. 5 ,, Flectric Telagraph Hill, oo e . 107
s 25. With Rusolution regarding Governor General’s absence,., .. 111
"»» 26, Assent to Governor Genersl’s absence Bill, .. . 153
» 27. w s Further Improvement of Law of Evidence Bill,.. 153
» 28, ,, Indian Navy Deserters’ Bill, . o 151
» 29. ., Assam Compsny's Bill, ., . eens 157
5 30, w g Droces. of Faecution !hll, . . . 170
»n 3l » ” Writs of Lixcoution Bitl, .. se e 171

v K
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Messaces.—(Conlinued.)

INDEX.

No. 32. Assent to Arrest on Mesne Process Bill, .e ..
5 33. s »» Administrator General’s Bill . e
5 34, » » Regular Appeals (Madras) Bill, e e
b 35, s » Evidence (Madras and Bombay) Bill, ers
». 36. »s s Mesne Profits Bill, ,, .. .. .
s 37. »s s Administrators Bill, . ..
s 38. s s Compensation for Accidental Deaths Bxll e
5 39, »s »» Military Bazars (Madras) Bill, e .
, 40, s s Joint Police Officers (Bombay) Bill, .. e
s 41, » » Badges (Bombay) Bill, .. -
» 42, » s Copper Currency (Straits) Bill, .

5 43. s s Pardoas, &c., Bill, veus
» 44, » s District Muonsm's (’\Iadrna) Bill, .. e
s 45, » 3 Boundary Marks (Madras) Bill, .e
5 46. »  » Minors Education and Marriage (Madras) Blll, .
v 47, ,s s Ports Bill, . . e e es
, 48. » 3 Mortgage-debts Bl" .. e e
s 49. Penal Servitude Bill, ve
5 50, Intlmntmg in. \blhty of the President in Couuml to comply
with the requisition of the Legislative Council for & copy
of the Code of Civil Procedure, . . ..
,» 51, Assent to Ooiacamund Sessions Court Bill, .. ciee
. 92. s sy Goverument Savings’ Banks Bill, . ve
. 53, s s DBanks Business Bill, . . e se
” 5"' ” L44 Us“l’)' Bl“ L ..
» 55. s sy Customs (Mudm) Bxll .e .e vees
» 96, »» s DBuildings (Bombay) Blll .o e
. s 57, » » Emigration to 8¢t. Lucia and Grenada Blll ceve
,y 58. s s KEmbankments Bill, . . .
s 50 » s Saltpetre Exportation Bill,., e veee
, 60. s s Enforcement of Judgments Bill, ve ..

) » » Cotton Importation, (N. W. P.) Bill, .
, 62. »s s Salt Search (N. W. P.) Bill, .. . .

e s »» Damun-i-koh and other Districts Bill,

»s 3 Suppression of Rebellion in Beerbhoom, &c,, Bnll

MzxssxNGRR. Appoiniment of

{o procure Assent,

MiILITARY,

(See under head of each Bill.)
See Articles of War for the Native Army.

,s Desertion of European Soldiers.

MiLitarY Bazans (Madras) BiLL.

Committee of whole Council, ..

Reported, .
Re-committed,
Reported,
Read 3°,
Messenger,

Assent of the Govemor Genenl.

MiLitaRy CANTONMENTS.

Bombay Government’s letter rogarding Belgaum Cantonment, reportod,

MiLiTarY PRisoNs.

MiLiTarY ORPHAN SOCIRTY.

ree .o o oe

Communication from Home Department regarding the establishment
of ~————, reportod,

Pctition of the Managers of the ——, for an Act. of Incorporation

ordered to be printed, .

.o .o .,

Mitis, M. A. J. M.——(Member for Bengal.)

Affrays Bill,

Bombay Badges Bill,

206,

Caleutta Canals (Prtition of Iuduyo Planlcro Auocuhou,) eeee 2140,

Fires Prevention (Calcutta) Bill,
Evidence improvement Bill,
Evidence (Madras and Bombay) Bill,
Indian Navy Deserters Bill,
Mofussil \lumcxpal Bill, .. ...
Registration of Lascar Crews on Foreign Veasols,

.e .o X

.o

Mivors. See Cour{ of Warde Bill (Bengal,)
»  Guardianship of Minora Bill (Bengal.)

Minoxs Evycarion Birt {Hengal.)
Resd 1°

Ruead 2° an.|i nfvrmd to q(loﬁ Commlu.ee,
Agra Goverament's lottor refurred o Soloct (,omuuttoc,

.. 138, 212,

e
es 0

127,

ib.

190
197
206
b,
ib.
211
263

75

68

763

256
209
248
241
126
179
134
231
157



INDEX.

Minors Euvcarton By, ( Bengal, )—( Continued. )

Report of Heléet Committeo presented, o . aves
Committee of whole Council,.. v . .e -
Reported, . .e . .e v veus
Read 3° ., . ve . . e e
Messenger, . . e e eee
Asscnt of the Governor Geneml . e . e

Minors EpucaTioNn AND MaRit1ace BiiL (Maaraa ) .
Read 1° .. .. . . e .. .
Read 2°,, . e . vees
Refered to Select Commlttce, .. ‘e e .
Report of Select Committeo presented, . . coes
Commiittee of whole Cduneil postponed, . v .
Committee of whole Council, .. .o .
Reported, .. . . .. .o . .
Re.committed, .. . . . . vere
Reported, .. . . e . . .
Read 3°, “ .. . . . veee
Meossenger, .. . T o .
Assent of the Governor Gcneml . . e “iee

" Minure py THE GovERNOR GENERAL, . . o ' ae

See Penal Recognizances Bill,

Morussr, Municirar Law.
Mr. Millls’ Bill read 1°, ., . vers
Bengal Governmeut’s commanication to be pnnfed . e
Agra Government’s communication to be printed, . cens
Bombay Government’s communication to be printed, . .
Second Reading postponed, .. . . . vees
Ditto ditto dicto, .. . . . . .
Thrown out, . . e s
First Reading of Mr Allon’ u Bxl] poutponed o o o

Select Committee appointed,
Mr, LeGeyt added to Sclect Commlttca,
Bombay Government’s communication referred to Solcet Comm:ttee, .

Madras Government’s communication referred to Select Committee, .,
Petition of Dacca Inhabitants referred to Select Committee, .
Bombay Government’s communication referred to Select Committee,. .

Morussie 8maLt Cavsg Cou rrs, See Small Cause Courts Bill,

Moonsiers.  See Disirict — Bill (Madras.)

” s Katablishinents,
Monraaox- Dum- BiLL.
Read 19,., e e e e
Read 2° and referred to Selu-t Comnnttee, . . ..
Report of Belect Committes presented, . . eee
Committce of whole Council, .. o .o . .
Reported, . . . . FOR
Read 3°, . e e . . . .
Mossengoer, . . come
Asgont of the Governur Gencral, . . .

MuNICIeA L~ (Pres vidency Towns and Straita Settirments. )

Petition from Singapore Iuhabitants regarding the Straits e,
Conservancy, and Polico Draft Acts presented,
Madras Government'’s communication and Draft Polico Bin reported,

Seleet Committee appointed, ..,

“siene

Putition of Caleutta Inhabitants regurdmg drainage and water supply

referred to 8eleet Commiittee, e
Bengal Government's

boats referred to Solect Committee, ..
Mr. Allen addad to Seleet Committee, ...
Mr. LeGeyt added to Seleet Committoe,

Bombay Government’s communication regarding  intoxicuting liquors,

&c., referred to Soloct Committee, ...

Communication from Chicf Mngibtraw of (_,nlcutta rof(.n'cd to Scloct

Committes, .

ver

a

woe

communication mpoctmg roglstry of l\ahve

esene

Froans

Bombay Government's pommummtmn P gurdmg nlnnghfcr-housos and

tarkets, and fidso weights and

measures, roferred to

Select

Committee, . . .
1» Gove rvgnrding Burial Gmunds rc.

Madrus Government’s communication
ferred to Select Committee,...

ey

Muadras Governmet’s communication re 'ardmg Police Luurl.a refcm.d

to Beleet Committeon, .

anlmy Governmeut's mmmunnat.mn nubmntmg Drlft of Police and

Conscrvancy Bill, referred to Seloct Commitice,

-—

- 903

79
82
ib.
84
b,
86

139
174
175
159
530
534

10,
541
542
562

ib,
705

107
179
182
183
187
202
238
154
239
284
285
363
719
737

97
105
536
581
582
587
589
705

49

82

139
215
251
284
285

309

ib,
. 357
435
459
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INDEX.

MuxicipAL—(Presidency Towns and Strails Settlementr).—( Continued).

Madras Government’s communication regarding Act X, 1852, referred

to Select Committee, . 477
Correspondence regarding Bombay \Iummpnl Taxes rcferred to Select
Committee, . . . .. 602
Mr. Currie added to belect Commlttee, wvees 718
Report of Select Committee on Conservaney ijebt!, poatponed . 720
First reading of Conservancy Bill postponed, ... . 721
Petition of Calcutta Native 'uhabltams against cmelty to snimals to be
printed, ... e oh e e e 722
Reports of Sclect Commnttee aubmlt.ung Pohce an Conscrvancy Bills
presented, e+ e 123
Conservancy Bill rend l° e ves e o RTRPR /8
Police Bill read 1°, ... . e e oo we 131
Conservancy Bill rend 2° .. .ro sveses 150
Police Bill read 2°, ... e 752
Conservancy and Police Bills rcferred to Sehct Commnttees respee-
tively,... svesee 162

Bombay Government’s commumcnnon rcgardmg licenses for sale of
intoxicating liquors referred to Sclect Coramitteo on Police Bill, ... 833

Bombay Government’s communication: regarding slanghter-houses and
markets, and false weights and measures, referred to Select Com-

mittees on Police and Conacrvancy Bills, e .. 839
Straits Government’s commuuication referred to Se]ect Committee on

Police Bill, es . 848
Straits Government’s commumcuhon referred t.o Selcct Commlttco,

on Conservancy Bill, .., .
Bomhay Government’s communication rcgardmg Act XI. 1853,

ferred to Select Committee on Conservaney Bill, oo IRPPI |

(See Caleutta

Commissioners Bill.)

Mouv~icipaL Taxgs BiLl (Hombay.)

First readmg postponed, ., . . o coee 072
Read 1°, .. . - . e .e . .. 683
Read 2°, o . e e wees 693
Referred to Select (,omnuttco, .. 704
Petition of Bombay Association referrcd to Scloct Commltwo, eeree 836
N. 3
Nate Darocaus Brrr, (North Western Provinces.y
Committee of whole Couneil,.. .e .e . . 42
Reported, . . . . . veee b
Motion to re-commit, ve . . .e . 40
Committee of whole Council, . .e ve veve 18
Reported, .. . . .. oo o 1be
Read 3°, . .. . . e ceee DO
Messenger, . ve e e . i
Assent of tho (:overnor Generul,. Coee . . esee Ol

Navy Dzsnnxus-—See Indian Nacy Deserlers,

Nazin's BiLn.

Read 1°, .. N Y
Read 2° and refcrred to Sdect Commd(ce, e e vees 93
Report of Select Committee presented, o . o 7
Committee of whole Council, e . . cees B2
Reportod, . . ve . .. R
Read 3°, .. y . . . B
Messenger, . . . . B
Aseent of the Governor General, .. . .. eres B0
Noricas or Motion. ,
Administrators Bill, second reading, ... . ?2
‘Fhird reading, ... e crerer l-"“
Administrator Genersl's Bill, commmce of wholu Council, ... oo ld::'
Affrays Hill, first reading, ... oo e e ceres ‘751’
8econd reading, e s e o
Committoe of whole (.ouncxl, vor . verees 246
Ameons (Bengal) Bill, first reading, ... 532
Sccond readgng, 5'0
Arrost on Mesne P Bill, ‘Committoe of wholq (,ouncil - 13 H
Articles of War Amendment Bill, first reading,... ¢ e eeres g:!.’)
Second rvading, e v oo vee O
Aseam Company’s Bill, first rea’'ng, ... o oee onner ;7
Second reading, e L. e " 138
(.ommntoc of whole Council, e
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Noricrs or MorioN.~(Continued.)

Badges Bill (Bombay), Committee of whole Council, o 184
Banks Bill, third reading, ... s 61
Banks Business Bill, 8econd reading, ... W 211
Committoe of whole Council,... voonen 671
Third reading, ... 681
Bills of Exchange and Prozmssory Notes Blll ﬁrst reudmg,... . 804
Second reading, ... .. . o aeees , 878
Bills of Lading Bill, first reading, . . .o .. 804
Becond reading, . . .. 817
Bornes Commissioners Bill, Second readmg, v, 41
Third reading, .. vesess 45
Boundary Marks (Madras) Bnll second rondmg, . o .. 139
Third reading, e e e verses D04
Buildings (Bombay) Bill, first readmg, oo . 304
Sccond reading, ... v 0 eneres 459
Suspension of Standing Orderﬂ, o e 460
Ditto ditto ditto, ... . s ve. 479
Third reading, v . e 7223
Calcutta Municipal Commmxoncrs Bill, “First readmg, oo crenn 76
Second reading, ver . o v e 79
Committee of whole Council, - .. vese 81
Third reading, ... ver o 85
Cattlo Trespass, Appointment of Select (,ommltr,eo, o 704
Chowkeydar’s Bill (Bengal), First reading, s o cocres 71
Second reading, . . o we 75
Cognizance of offences Bill, Fmt readmg, . e ceines 612
Compenmhon for accidental deaths Bills, Second rea,dmg, e e 92
Conservancy Bill, Second reading, ... o s veenss 137
Copper Currency (Straits) Bill, First reading, ... o o 66
8econd reading, ... oo N oo L
Third reading, .. 310
Cotton Froe Importation (N. W P.) Blll Second reudmg, cenee 713
Court of Wards (Bengal) Bill, First reading, ... e w 670
Becond reading, .. 704
Customs Bill (Arracan, Pegu, Murtnban, ‘and Tcnasscnm,)
First rcading, . oo e e 37
Second reading, .. . . . ceen 41
Re-committal v . . . .. 88
Third reading (amendment). . . . coes B9
Third reading, .. .o . 93
Customs Bill (Madras), Second reudmg, PP eees 364
Third reading, .. - 713
Desertion of European Soldicrs Blll first rca,dmg, o oo gg;

Second reading, o
Destruction of Cattle Bill, Second reading, .. cose 145
District Moonsifis (Madm) Bill, Adoption of prelmunnry Report of 1o

Belect Committee .. .. .
Third rcading, .. : . vees 004
Elgetric Telegraph Bill, first readmg, . . . .. 52
Becond rondmg, . . oo eess 98
Committeo of whole Counml, e . . 97
Third reading, . . . o vees 106
Embankment Bill, firat roading, . o o 1
Bocond reading, .. . .. . 6‘6
Committee of whole Councll, . v .o . gg:

Third rcading, .. e
Emigration to 8t. Lucﬁ: and Grennda Bl“ Socond rcuhnsm e 328
(]nmmmoo of whole Council, oo vees g:{;g

‘hird readin Lo 3 e

Fonforcement of Judggl,cnu (llnmbay C ommumcauon), appomtment of \

Relect Committee, o .. rens .)?5
Enforcement of Judgments Blll, first rcudmg, .o . oo EJ?
Becond reading, .. . . . veee 8}7

Third reading, .e e . . .
Evidenco Bill, first reading, .. ;" o e 36
Bocond reading, .o . o o 40
Commnittoo of whole (,ounml . . veee {;g

Third reading, .
Evidonco (Vlm?m undg Bomb;y) Bill, Ro comm:tml and thud reading, 183

Q2 r
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Notices oF Motion ~—{(Continued.)

Execution of Decrees (Bombay) RBill, first reading, . 285
Fines snd Magistrates® procecdings Bill, Committee of whole Councll 66
Third reading, .. . eess 2

Fires Prevention (Calcutta) Bill, socond rcadm & oo .. . 240
Gas Company’s Incorporation Bxll Committee of whole Council, .... 850
Goods and Chattels Bill, First reading, e . veee 48
Sccond readmg, . . . . 52
Government Savings’ Banks Bnll second rendmg, . veee 198
Committee of whole Council, e e .o .. 670

Third reading, .. ees 681

Governor General’s Absence Bill, Snspenslon of Shmdmg Orders, .. 138
Guardianship of Minors (Bengal) Hill, first reading, - .. eeses 670
Becond reading, . .e ves e 704

Indian Navy Deserters Bill, W |thdrawal .e . sees D8
Committee of whole Council, .. e . .. 110

Third reading, . . eeee 138

Inspector of Prisons (Bombay) Bill, ﬁrst readmg, . o 745
Second reading, . .e eese 7062

Joint Police Officers Bill (Bombay), second rmdmg. . .. 66
Committee of whole Council, . . eeee 184

Third reading, e . e .. 198

Land Revenue Bill (Madras), second readmg, . . eeos 744
Lands for Public Works Bill (Bombay), second reading, .. . 357
Lands for Public Works Bill (No. 2), second reading, .. eeos D04
Law (Gencral Improvement) Bill, first reading, ., . .o 36
Second reading, ., e .e . e ee 40
Amendment, . .. .. 48

Law (Further Improvement) Bxll secoud reading, . eens B7
Legislative Conncil, Adjournment, . . .e .. 106
Liability of Partners Bill, first reading, . . cees 762
Lighting Bill (Calcutta), second reading, e . .. 082
Limitation Bill, first reading, . . . evae 83D
Second reading, .. .e ve .o 097

Malabar Bills, Committee of whole Louncnl . o eees 16
Third reading, . . . .. 18

Marriage of Hindoo Widows Bill, first readmg .. .. eees 145
Muerasdars Bill, second reading, o . o .. 52
Mesne Profits Bill, first reading, ve e . eess 48
Becond reading, . .o . . . B2

Third reading, .. vess 108

Military Bazars Bill (Madras), Committos of whole Councxl oo 172
Third reading, .e .. . eee. 198

Minors Education Bill (Bengal,) first rendmg,.. . . 41
Second reading, .. . v veos 46
Committe of whole Council, . . . .. 80

Third reading, .. eees 82

Minors Education and Marriage Bill (Mulm), “third readlng, .. 042
Mofussil Municipal Bill, first reading, ., e .o vees 104
Second reading, . ve ' ee - ve .. 171
Mortgage-Debts Bill, second reading .. . ™ o 103
Committee of whole Council, .. . . .o 042

Third reading, .. e . e voes 082
Municipal Taxes Bill (Bombay), . e . .. 670
Naib Darogaha Bill, third reading, .. . . veve 42
Re-comuittal, . . . . . 45

Third reading . . .e .e oo 48

Nasims Bill, first reading, ... - oo vee veeere 42
Second roading, ... . . 49
Committee of whole Council, - oo verres 80

Third reading, v oo e .. B2

Obscene Publications Bill, first reading, reeres D82
Pardons, &c. Bill, first reading and suspension of Shndmg Orders, ... 310
Commmee of whole Council, ... s e e 316

Patents Bill, second reading, s e oo sreree 598
Penal kemgmzancm Bill, Select Committee, .., . 68
Pena! Recogniaances Bill (No. 2,) first reading, vee oo ,2"1
Punal Servitude Bill, second reading, ... oo oo vor ’“;
Committee of whole Council, .er e ;;z

Third reading, oo o oo oo o
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Notices or MorioN.—( Continned.)

Petition of British Indian Association for open meetings, Consideration, 84
Petitiog on Usury Laws, Select Committee, .. . e ., 41
Police Bill, second reading, .. e . . .. 737
Ports Bill, first reading, .. . . . vess 80
Second reading, .. . . .. 86
Conmmittee of whole Councxl o . vee. 479

Third réading, . .e . .. 082

TPost Oftice Bill, Committec of wholo Councll, . veee 48
Procedure (Supremo Courts) Improvement Bill, first rendmg, . .36
Procoss of Execufion Bill (Supreme Courts,) second reading, vees 73
‘Committee of wholo Council, . . .e .. 153
e sees 155

Third reading,

Real Actions Bill, Commiittes of whole Counul, . .e . 95

Third nadmg, . . oo 99

Regular Appeals Bill, (\‘[udras,)ﬂnrd roudmg, .. 183
Regulation XIII of 1833 Amendment Bill, Comnuttee of wholo

52

Council, .. . . . ve
Third rcmlmg, o 61
Report of Standing Orders Commxttw on J uvklssen Mookerjoe 8 I’c

tition to be heard by Counsel against the Embankment Bill,
86

Adoption,

Revised Standing Orders and Petition of British Indian Assocmtlon
for open meetings, Committee of whole Council, .. ere. Gl
Sale of Under-tenures Bill, first reading, . ve .. 715
Second reading, .. . . . e 817
Sales of lunds Bill, first reading, v ve ve . 8?3

L L] ” ” ” 144 b . . A
Salt Search Bill, (N. W, P.,) first reading, e . . 479
Sccond reading, .. . . Jeees 031
Saltpetre Bill, Committee of whole (,ounul . . e g%

Ronthal Districts Bill, first reading, ..
Small Cause Courts Bill, (Mofussil, )Comnuttee of whole Councﬂ . ggjg

Stamps Bill (Bombay,) first reading, .. .
Second reading, . .o . . 310
Standing Orders, Committee of whole (A)ll!‘lCll 76
»” »  regarding Strangers, Comnnttu of wholo Councll, .- 99
Adoption, I ]
»  regarding pul)llmtion of prmted 1mpers, instruction

m Standing Orders Committee fo prepare =———, . .. 138
State Offences Bill, first reading, sreses 840
Bugar Free lmpnrtutmu Bill, Lomunttec of whole Couucll e 4‘9
Third rmulmg, . vees b1

Torture Commissioners Bill, Buspcnswn of Slaudmg Ordcm, e U5
Treusury Warrants Bill, first reading, . . eens 4‘(;
Sceond reading,.. .. . . v s Hh2
Committes of whole Council, . e meenes 78

Third reading, . . . . . 80

Usury Bill, second reading, . . . verees 199
Cenunittee of whole (,ounml, . .o . o 671

Third reading... +» o . . veeres Ggé

Warchousing Bill, sccond reading, i
Writs of Execution (Supremo Courts) Bxll nccoml read mg, veress 58
Committee of whole Council,.. 153

Third reufing, Ct;l.mmttcc of whole Louncxl . . 66

.

Written Judgments Bill, g6

Third reading, .. . .
Comimittce of whole Councﬂ. . . . .. %7
Third reading, o . . serees 1:)2

Third reading, o -, . .

. 0.
OATHS AND ArriRMATIONS,

Petition of British Indian Association presented, . cere 4?
Petition referred to Helect Committec, . . e 4,';
N 1

Papers reterred to Sclect Committees..
l":{)l(t::urt); g;nthﬁ Indian Association referred to Seloct Lunnmttee, .. lo4

Ouscrng Puspicattoss Bire. \
Read ' e see see s e 1)82
" Y 1eaees D97

Read J° und nﬁ,m.d to Sclect (,ommlttcc
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Osscexe PusLications BiLy, —(Colinued.)
Petition of Rajkissore Duy and others referred to Select Committee, ... 719

Report of Select Committee presented, O e g8
Committee of whole Council, ... e 848
Reported, o . .o e . FOTTET X
Read 3°, ... e 0ot .. 878
Messenger, ee ve RN 1/
QoracamMunD Bessions Court BrLr,

Draft Bill referred to Select Committee, sese 89
Report of Select Committee submitting a Bill, prcscntul, . . 1o7
Bill read 1, . . eere 109
Read 2° and referred to Seluct Commlw‘e, . 115
Madras Government’s communication referred to S«.lect Cdmmlttce, . 260

» » ”» » . 477
R.(‘p()l’t of Seloct Committec prcscntcd, s .o ceee B4
Committee of whole Council, ,, ve . v .. D89
Reported, . e . . . vese b
R(‘ad 30 X3 .o e X3 X3 . [ 597
Messenger, . e . ceses b
Assent of the Governor Gencrsl . . . ve 122

Orper, POINTS OF —
Bill divided by Sclect Committee after 2nd reading, to bo read de novo, 44

Ramrutton Bose's petition complaining of his unjust dismissal, ,... 52 -~
Practice of making the margmal note of a Section the subject of a

motion, 57
Motion for tho thhdrawnl of n Bill entored for a sccond roadmg in

the Orders of the Day, .. . veee 08
Motion for referring Bills to Sclect Commlttcea, .o . .. 60 y
Appointment of Members of Select Committees, . eens 62 ¢
Council granting copies of Acts, &c., .. e e .. 038
Amendment of Bills after second reading, v e seee 09
Amendments proposed by Select Committee, .. 70
Motion to re-publish a Bill entered for a third reading i in the Orders of

the Day, . . .e . e 71
Motion to re-publish does not requn-e a notice,, , vees 12
Motion to ro-publish not to be made when Bill is in Commltteo, . il
Correction of misprints, .. ceee B2
Withdrawal of a motion after quemon pmpoued to bo by leave of

Council, ., .o .. 80
Member not to move in amendment of his own motxon, .e e se 1b,
Moving amendment of a Section in Committoe, .. . 87
Referenco in one Bection to a subsequent one intended to bu oppoml ib.
Multiplication of amendments, . e . 88
Leave to withdraw a motion, ib,
Passing of & Bill through all its lta.gos by luspcnsnon “of Standmg

Orders, .. o . . e i
Moving of third re;dmg after tlmc, . eee Y2
Motion to re-commit a Bill, Amondmont proposmg the third

reading,.. . v . . . oo db.
Amonding a motion, eees U8
Assumption by one Member of tho chargd of & Bill introduced by

another,.. 100
Reporting a Bill from Commltu-o of wholo Councll with & reoommend-

ation that it be referred to a Bcleet Committee, ,, . 101
Mode of proceeding with a Bill on re.eommittal, . cees b

Appointment of a Beloct Commitue on s special question arising v
during the discussion of a Bill in Committce of whole Council, ,, 10¥
A motion to amend an amendment must be made before the first

smendment is put to the vote, . eeee 127
Timb for Nembers making motions respedmg Lommumcatwnl ro-
ceived by themsclves, . .. 108
No nlteration of a Section resolved upon, wnthout re- c,ommlttul of
the Bill, ., vees 164
Bill to be read 2° immodmtrly after the lat rcading. when' Btanding
Orders are suspended, .
Compotency of a Member to mako Any motion re| glrdlng an Order of
the Day, cees 349
Re- pubhmhon of 'a Bill beforo it lua pusod thmu;h Commntt.co of
whole Council, .. B 3

Npeabing on a motion beforo \t. bn be(-n pmpmod l'rnm tlw Lhur, N Jiz
Petitions to be submittod w the Council by the Clerh, .. oo 30 o
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As to discussion Dbein,

INDEX,

P) B, .. . . - . ve.. 485
Concerning right of Member moving second reading of a Bill, to closo
the Debate with a reply, .. . . v .. 701ﬁ/
Admission of the letter from the American Merchants againat the
Saltpetre Bill, .. . .. e . .. 809
Admission of the letter from the American Vice-Consul regarding
same Bill, . . . . e ... 819
ORpERrs, STANDING — .
Minute of tho Governor General, .. e . oeree 34
of the Supreme Council in the Legislative Department, ... ib.
of Colonial Legislatures, ... oo vee swonre b,
Committee appointed, oo oo oee oo o B0
Report of progress from Committee, ... oo e seeres 30
Report of Committee, presented, .o oo o o 36
Motion to print, ... .o L weene B0
Adopted provisionally. Motion for Committee of whole Council, .. .
To be communicated to the Governor Gencral in Council, vearer :.b.
Messenger, .. o “ e vor zbr.
Consideration of - postponed, e . warer g;
»” » 29 .ve .e e see
Committee of whole Council, - e votee !361
Reported, “ i
" Re-committed, ... e oo o e o
Reported, ... oo oo o s vor o :’b'
Adopted, ver ooe oo e o Lo ersree 'b.
To he communicated to the Governor Geaeral in Council. ... "b.
Publication of ———, . . . . . '77-
Committee of whole Council, e o voe o
Reported, ... e e e e o -
Adopted, e vee e oo e eeees . .
Report of Standing Orders Committee proposing amendment of— 246
Nos. 86 to 88, presented, ,, es . v " o
Commiittee of whole Council, e e
Orders, a3 amended, reported, and adopted, e e %0
Construction of No. 80, .. e . o soress 70
” »” 68 and 69, oo (1 . b 72
» » 85 .. . e ey
» »” 44, . ves [ : : 88
»» » 50, .. o "ol
» »» 86 and 87, v ™, 105
” ”» 71, e . o e “: S 27
» » 48,, .. v " 159
» » 112and 113, . oo T
» » 22, e .o .o .o o 349
» s 113, .. soe e o 356
2 » 85, ere .o ver eee o 492
» » 78, .. o e o 809
” » 22, e [ L] bor .. 8lo
m 39 67, e oo v i "
Suspension of Nos. 57 and 58, o T R L s
»» » 65and7l, e oo oo Y
' U . 59
» » B-?: e o oee . i b
” ) ]7.:’ ser [ o . e 78
’ 114 I » "o Aidd oor vosers 81
. o 6o and 66, e - - o
» » 56 to 87, ". i ceeees 94
”» » 57, .o oot ! “‘_, o 98
» » 65 to87, . T
”» » —_— * . """ vee o 109
» » 83, oo v . . veeses G4
" n 83 " e 313
” »” T e e . voe areres 846
) »” — oot
Admisrion of cerlain privileged persona.) 216
l{cp(ort of s"n‘;li/;l“ Orders 'Cumnuttee, presented, . L a5
Committeo of whole Council, ' . v ibos
Reported and ud;_)pt;‘(l. )"' o
Admission of Ntrangers. L. ) . . o
I’utigiun of llri':inh Indian Association referred to btttr'l:lmg Ol:(! .r.s 68

Commitleo with justructivns (o preparg—==—=

g allowed on first reading of Salt Scarch (N. W.
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OrpeEns, STANDING

INDEX,

Committee of whale Council,

Reported, ...
Adopted,

-

(Adwmission of Strangers.y—(Continued.
Roport and Btanding Orders prescuted and ordered to be printed,

To be communicated tq the Governor General in Conncxl, .

Publication of

(Publication of Prmled Paper:)

Standing Orders Committee instructed to prepare,

Report presented,

Committee of whole Council,
Reported and adopted,

(Seats of Members in Me C’oum-zl (Jlamber)

aes

ses

so o
.
vesses

Report of Standing Orders Commmue, presented, read, and adopted, ..

CoMMITTEE,

Permanently appointed,

.....

Application of Madras Readmg Room for coples ‘of Acts, ‘&e. rcfcrred

to

Joykissen ’\Iookorjee s Pchtlon to be henrd by Lonnsel nwamst tho
Embankment Bill referred to ——,
Report on the above presented,

Report adopted,

Petition of British Indian Assocmtmn regardmg open Meotmgs refer-
red to —— with instructions to prepare necessary Standing Orders,
Report on the above, with Standing Orders regarding the admission of
Strangers, presented and ordered to be printed,
Instructed to prepare Stundmg Orders regarding pubhcatxon of printed

papers, ...

Report on the above presented
Report regarding appointment of an Oﬁ'mal chorter nnd a Door-
keeper, and the admission of certain privileged persons, presented, ..
Report propesing certain amendments in the Standing Orders, presented,
Report regarding Official Reporter and Door-keeper adopted, and to

be communicated to the Prosident in Louncnl, .

Messenger,

Requested to mu)rt on two pmnts of ()rdcr, .
Report and Standing Order regarding Seats of Mgmbcrs in tho Loulncll
Chamber, prescuted, read, and adopted,

Panpons, &c., Birr.
Court’s Despatch and Draft Act reported,. .

PAHINERY,

Parexrs.,

Payvmixt or Morreaves,

Read 19,

P.

‘ltandmg Orders luspcndud

Read %, ...

Comnuttu. of whole Couuml
Reported,

Read 3°, .
Mesaenger,

Aneent of the (novcmor (.-cmml

See Liability ¢f ——.

Mr. Ackland's Petition presented,

Helect Committee nppointed, ..
Mr. Ackland’s Petition referred to Helut (,ommntu'c,

I'apers reported,
Motion to print, .,

(X}
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ib.
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216
258
259
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61

68

84

86

93

88
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1562
246
ib.
ib.
260

283
357

812

. 236

L 313
. 316

356

..o 307

Correspondence  hetwoen thc Gmcmment of lndm and \lr. llmhlnn

e hrrcd to Select Committee,
Report of Select Committee puutlmncd
First rendink of Bill postponed,
Report of Select LOmmlttee and Bill prouutcd.

Bill read 1°,
Read 29,

o

Referred to Seluct (,ommmeo,
Bombay Government’'s communication “reforrod w Solect Lommn.wu,

l'mwcx, Hox, B, ~—
Adwinistrator General's Act ( Court's l)upuldo ) .. 769, 830 834,
Adminwtrator General’s Bill, ..
Admiralty Junsdiction,..

Sse Mortyaye-Debts Bill,

.o
e v
.e
e se
.e

163,

ib.
ib
536

410
120
ib.
:JGJ
97

210
536 ¢
%377
543
Had
611
612
YRS

839
164
181
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Aflrays Bill, (Bengal), . e vevs 25 B gn
Arrcsyt on M(gno I’rchss B, .. . _.204' 25:” fﬁ);' 12?3
Assam Company’s Bill, . . . ve ) L “'9
Badges Bill, (Bombay), .. . .. .. 194, 210
Banks Bill, see oo ree ee ) 201
Buildings Bill, (Bombay), e vee oo . 477, 503
Calcutta Canals, .., er . . 240, 247, 249
Catile Trespass, ee o - . 110
Compensation for accidental deaths Bxll o e 176
C(’z'per Currency Bill, (8traits), . . 301, 308, 324
1mn.i-Koh and othcr Districts Bill, 842 862 864, 869, 870
District Moonsiffs Bill, (Madras), .. oo . 493, 494
- Emigration to St. Lucia and Grenada Bill, e 316 344, 345
Evideace Bill, s .. . . . 123
Evidenee Bill, (Madras and Bombny,) . vee. 180
Gas Company’s Bill, . . ' . 621
Government Savings Banks Bill, oe . 172
Governor General’s Absence Bill, .. o . e . 144
Indian Navy Deserters Bill, - 128, 132, 144
Land Revenue Bill, (’\/Iuqu) . . vese 760
Lands for Public Works Bill, (Bombay,) - . v 373
Liahility of Partners Bill, .. oo vor o oo s 765
Lighting (Caleuntta) Bill, ... e . .- 592, 593, 633
Mofussil Municipal Bill, (Bengal), .. o . ~eeee 218
Municipal Taxes Bill, (Bombay), . o .. . 701
Obscenc Publications Bill, ,, . . 386
Durdons, &e., Bill, ... e e 310: 311, '”3 356
Patents, .. v v o, e . 241, 555
Penal Recognizances Bill, .. . . . . 269
Penal 8ervitude Bill, .. . . .. .. 199, 287
Points of Order, .. . . . . i&(;()
Police Bill,.. . . . .o . . é??
Port-Ducs, . . ?
Ports Bijl, . . . 49/, 509 522, 528, .:29, 5(‘- 576
Post Office Act, s 260 261
Snle of Lands by Fxcrutors Blll (‘ltmlts), e QHZO 7fl
Haltpetre Exportation Bill, .. 31)0 8002: 39?» g;’ 4}2 21) " Sjg 829
! ! i hD,

Small Cause Courts Bill, 348, 429 o 432/433‘,434 13871307

440, 442, 413, 444, 447, 450, 451,

453, 454, 455, 456, 457, 158, 400,
461, 403, 464, 167, 487, 'fﬂ9
Stamps Bill, (Bombny,) . .o . . l‘;;

Subbaputty Pillay’s petition, e
ﬂnpprf ssxoyn of Hycbc'lhon in Beerbhoom, &c., Bxll, .. 812, 872, 876, gzg
;I‘J::xl'y()'[-}i?lt,uuf.om"cm, .Bxll . . . JB-I, 203, 682, 690
Prrt, Hon. Sin L~ 151
Amam Company’s Bill, . . ve .. " 503
Bombay Buildings Bill, . . . oo ;,02
Bombay Municipsl Taxes Bill, .. .o . . - 1o
Cnlcutta Lighting Bill, .. . .. . CRTY

Conservancy Bill, .. T .. N 2
Court’s Dcs};mtch regarding Administrator General’s Act, cors i’ lig
Evidence Bill, . ve o . ** " oB19
(ins Company’s Bill, . . 't ) 143
Guvernor (iencral's Abscnce Bill, .. . 13 8 120 '1'3'2' 147
. X} y » 2] N

Indian Navy Deserters Bill, .. . ; )
Koolin Polygamy,.. .. . ' v LU 610
Limitation Bill, .. .o ' . .. 752
Police Bill, - - " 496, 498, 500, 506, 518, 575
Ports Rill, .. . . ' g .. 487, 490
Huall Cuuso Courts Bill, L. vers 579, 590

PryaL Covs.

Warchousing Bill (\Indru,)
neil drawn to Court *s Despatch regardmg tho ~——

Attention of the Cou V. v ceee
Deapateh read, 1 ve e .
Motion to considcr the Dcsym iy .o

s appointed . . °* .
Belect Committec app loct Commmw 0.

Desputeh roforrod & - on the Despateh prcsmud, .

Reporl of Select Committee

.
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Report of Select Committee to be communicated to the Governor

General in Council, . o . 43
Messenger, . . sresee 10,
Projects of law refen-ed to Sclect Commmce, . 1/
Communication regarding Punjab Crimiual Law referred to Sclect

ommittee, . e easese 65
Mr. LeGeyt added to Select Commlttce, ees 2814

Madras Government’s communication and Draft Bill for the settle-
ment of disputes between Master and Scrvant, referred to Select

Committee with an instruction, ,. .o .e veee 3
Report on the above presented, . ve .o .. OU8
PrNaL RECOGNIZANCES BILL.
Referred to Select Committee, . . o aees 12
Mr. Allen added to Scleet Committee, .. . . .. 182
Report of Select Committee presented,.. . . .o . 211
Amended Bill read 1°, . .o . . sess 251
Read 29, .. . . . . 265
Referrcd to Sclect (‘ommltttcc, . sesess 283

Petition of Indigo Planters’ Association rcferrod to Seloct Commlttcc, 398
Petition of British Indian Association regarding Affrays’ Bill rcferred

to Selcct Commiittee, .e 671
Bombay Government’s oommummtmn referred to  Select Commlttec, 768

Petition of British Indian Associstion referred to Seloct Committee,., 850

PenaL SurviTupk BiLL.
Papers regarding Transportation of European Convicts reported, ,,.. 84
Papers referred to Scicet Commiittee, . .o .. 85
Report of Sclect Committee and Bill presented, . eees 199
Bill read 1°, . . . . . .. b,
Read 2°, . . . sese 239
Referred to Select Committce. . o . es b
Report of Select Committee presented, . . eees 536
Committee of whole Council, .. o . o .. 580
Reported, . . e . . cese 982
Re-committed, . e .o o e .. 587
Rﬂported, . .o .o .o ve eses 088
Read 3% .. . . .o . . o 08,
Messenger, ... e . . veves 589
Asuent of the Governor (nnenl . ve . .o 106

Penning BusiNgss.  See Business. h

PxTiTIONS.
Of Mr. G. Ackland regarding Patents, ... . e we 41
,» Association of Fricnds regarding Koolin Polygamy .. evanes HB2
»» Bank of Madras regarding Banks Business Bill, e oo 594
»» Bengal Chamber of Commerce regarding Usury Laws, coeree 40
» » » »” »» Usury Bill, ... . 240
" ”» Biils of Lading Bill, ......, 841
» Bomb:y Auocmtlon rcgardmg Small Cause Courts Bill,... we 13

Lands for Public Works Bill(Bombay) 671

:: ’,,, . ’, Municipal Taxes Bill (Bombay) ... 836
” ” Dtbtors (referred to Select Committee on Meme Process
Bi) .. T
»» DBritish Indian Association regarding Open Meetings ... .. 40
w » ” ” »” QOaths and Afirmations, ...... 42
»n » » » » Registration of Decroes nm 53
s » ” » Misceilancous Appeals, e 70
w oon » . ” Embankment Bill, vereee 04
- ”» » ” »” Aﬂ'ﬂ\yl Bili, "o we 99
T » » » QOaths and Affirmations, ... 104
» ”» ” » Uncovenanted Servants, ... 106
”» ”» ”» ” % Flm Provention Bil], ((,‘u]o
cutta,) . o 479
, »» »  Affmys Bill, .., cennes 871
o . " Lighting (Calcutta) Bill, ... 723

Penal Recognisances Bill,...... 850
”» Culcutta Mmmmry ’Conforence in favor of Marriage of Hindoo
Widows Bill, ... e 851
Rate-payers, &c regarding Lighting (Calcutts) Bill,...... 738
Sudder Court Mooktears regarding Law of Appeals, ... 536
("hotdoll Ruhoes Bahoo regarding Small Cause Courts Bill, ... 57
, Cottah Kitchenuah Chitty for the reversal of a docision of the
Sudder Court at Madrss, (rejected) e 764
» Captain 11, W. Craufurd reganding protection of Undor Tenants, 805
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